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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTH ZONE)

CHENNAI

Appeal No. 29 of 2020

Between:

S.K. Vijaya Kumar and Others ... Applicants/ Appellants
Vs.

Union of India and Others ... Respondents

COUNTER AFFIDAVIT OF THE STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY, KARNATAKA
(RESPONDENT NO. 1)

Most Respectfully Showeth:

I, Ravikumar]K, aged about 41 years, son of Krishnappa.D,
currently working as the Scientific Officer Grade-I, Forest Ecology
and Environment Department, Karnataka Government Secretariate
and assisting the State Level Environment Tmpact Assessment
Authority, Karnataka, Bengaluru do hereby solemnly affirm and

state on oath that [ am competent to swear this affidavit in my official
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capacity and am familiar with the facts and circumstances of the

" present matter. [ state that the contents of the present affidavit are
true and correct and are verifiable from official records and nothing

material has been concealed there from.

1. It is respectfully submitted that the State Level Environment
Impact Assessment Authority, Karnataka, (hereafter, the “SEIAA”)
have granted Environmental Clearance to the project under
consideration in the above referenced Appeal, in accordance with
applicable law. The allegations against the SEIAA are without any

factual or legal basis and the application and the appeal merits
outright dismissal as against SEIAA. Without any prejudice to this,
a consolidated reply to the Application and Appeal is submitted
herein below, while reserving the right to file a detailed parawise
reply, if so necessitated, with the permission of this Hon'ble
Tribunal. It is respectfully submitted that each of the submissions
and allegations against SEIAA in the Appeal, may be deemed

denied unless specifically admitted to herein below.

2. It is respectfully submitted that the application submitted by the
2nd Respondent, M/s Resonance FLaboratories Private Limited, was

duly considered by the State Level Expert Appraisal Committee in




accordance with law and based on the information furnished by

the Project proponent in the statutory application, pre-feasibility
report, EIA Report, Public hearing proceedings, Presentation
made Dbefore the committee, additional information and
_clarification submitted. The State Level Expert Appraisal
- Committee (hereafter, the “SEAC”) has recommended to SEIAA

for issue of Environmental Clearance and based on the

recommendation, the SEIAA, has issued Environmental Clearance.

. It may be necessary to submit that the 2nd Respondent, M/s
Resonance Laboratories Private Limited had initially submitted
application to MoEF&CC, New Delhi on 20% July 2017 seeking
Environmental Clearance under EIA Notification, 2006 for the
Change in product mix in existing manufacturing facility as per
the Notification No. S.0.804 (E} dated: 14" March 2017,
(Annexure-R1) where in the violation proposals were to be

appraised by EAC, New Delhi.

. It is further respectfuily submitted that the 2nd Respondent
submitted an application dated 11.04.2018 seeking Environmental

Clearance under EIA Notification, 2006 for the change in product




mix in existing manufacturing facility as per the Violation

Notification No. 5.0.1030(E) dated: 8th Marchi —2018,(Afinexiire-R2) ™"
where in the violation proposals were to be appraised at

SEAC/SEIAA.

5. It is respectfully submitted that, the appiication submitted by the
respondent No.2 seeking Environmental Clearance for change in
product mix was considered by the SEAC during the meeting held
on 19t May 2018. Since the proponent is operating the unit
without Environmental Clearance, the project is categorized as
violation proposal and appraised in accordance with the Violation’
Notifications and recommended to SEIAA for issue of ToR for
conducting Environment Impact Assessment Study and
submission of Environment Impact Assessment report.

(Annexure-R3)

6. It is respectfully submitted that, the SEIAA considered the
recommendation made by SEAC during the meeting held on 1s
June 2018 and decided to issue the ToR. Accordingly the ToR was
issued vide the letter of SEIAA bearing No. SEIAA 15 IND (VIOL)

2018, dated 15.06.2018, for conducting EIA studies in accordance
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with the Notifications.(Annexure-R4)

7. Itis respectfully submitted that the respondent No.2 got ‘the FIA
study conducted and submitted the final EIA Report to the SEIAA,
Karnataka on 28.04.2020, after holding public consultation on

28.01.2020 in accordance with EIA Notification, 2006.

8. It is respectfully submitted that the SEAC appraised the proposal
during the meeting held on 7th May 2020 duly considering all the
facts and circumstances and recommended to the SEIAA for issue
of Environmental Clearance to the project in question. {(Annexure-
R5). The SEIAA considered the recommendation made by SEAC
during the meeting held on 29t May 2020 and decided to grant
Environmental = Clearance. (Annexure-R6) Accordingly,
Environmental Clearance was granted vide letter No. SEIAA 15
IND(VIOL) 2018, dated 24.08.2020 of the SEIAA subject to strict

compliance of the conditions thereon.{Annexure-R7)

9. Ttis respectflﬂly submitted that the SEAC appraised the proposal
considering the public hearing documents certified by KSPCB,
along with the supporting documents which reveals the public
hearmg has been conducted as per EIA notification 2006.
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Therefore the averments made in the said Appeal about public

hearing'are false.” 7

10. It is respectfully submitted that the projects/ activities which are
operating without valid EC were to be appraised as per the the
‘Notification No. S.0.1030(E) dated: 8% March - 2018, at
SEAC/SEIAA. IHence this project appraised and recommended
for issue of EC as per the Notifications. Therefore the averments
made in the said Appeal about the violation of the notification for

issuing EC are false,

11.Tt is respectfully submitted that the projects/ activities considered
under FIA Notification, 2006 are' issued with “Prior
Environmental Clearance” by the SEIAA sﬁbject to strict
compliance to the conditions of such clearance. Hence, the order
of the Environmental Clearance granted to the 27¢ Respondent
vide letter No. SEIAA 15 IND(VIOL) 2018, dated 24.08.2020 is
“Prior Environmental Clearance” issued based on the information
furnished by the project authorities in the statutofy application
Form-1, Pre-feasibility = report, EIA report, additional

information/clarification submitted during appraisal under the




provisions of EIA Notification, 2006 subject to strict compliance of

"7 Ttheé” Specific and “ General conditions “imiposed " théfeon” which T 5:

includes obtaining clearances from all other statuary authorities
required under law. Any non-compliance of such conditions will
be dealt in accordance with law. Therefore, the contentions made
in this appeal with regard to non-compliance of conditions in this

regard will be dealt with in accordance with law if established.

12,1t is respectfully submitted that, the Central Government in

-exercise of the powers conferred under section 23 of the

Environment (Protection) Act, 1986 have delegated the power to
give direction vested in them under section 5 of the said Act to
the State Government of Karnataka vide Notification No. 5.0. 152

(E), dated 10.02.1988. (Annexure-R8)

13. It is respectfully submitted that, the State Government of

Karnataka in exercise of the aforementioned power to give
direction under section 5 of the Environment (Protection) Act,
1986, issued Notification No. FEE 215 ENV 2000, dated 18.11.2003,
(Annexu.re-RQ) with a view to protect the catchment area of

Tippagondanahalli Reservoir to prevent any activity that would

lead to contamination of the reservoir.




Notification dated 18.11.2003 issued by the State Government of

“Kérnataka in exercise of the powers to give direction under the

Environment (Protection) Act, 1986 to categorize the
Tippagondanahalli Reservoir catchment area in to Four Zones
based on vicinity and sensitivify comprising of areas specified in
column (2) of the Schedule falling under the corresponding zone
specified in column (1) thereof and also specify the nature of

restricted or regulated activities in these areas in column (3) and

“the Authorities responsible for regulating the activities in column

(4). The Schedule to the aforementioned direction is given below.

Nature of restricted Authorities
Zone | Area covered / regulated responsible for
activities regulation
(. (2) (3) 4)

Zone- | Entire a. Regulation and | Director, Mines
1 Tippagondanah checking of over | and Geology
alli Reservoir exploitation  of | Department

(TGR) catchment |  ground water

area specified in
annexure to this
Notification.

No fresh leases
or license for
mining,

quarrying  and
stone  crushers
shall be granted

c¢. No person shall | 1. Department of
dispose solid as Urban
well as liquid Development
waste in this area | 2. Bangalore

without scientific

Water  Supply

processing. and Sewerage
— d. To ensure Board.
ade @i ,ﬁ'?i:\ adoption of rajn 3. Nelamangala
- ;};’: oim, r
G 5, TR




water harvesting

Planning

systems in all the|  Authority.
) S ‘new and existing |~
buildings, within
six months from
the date of issue
of this order
e. To promote | Secretary,
organic farming  Department of
including  bio- | Agriculture /
Fertilizer =~ and | Horticulture
bio-pesticide.
Zone |Area  covered |No person shall |1, Department of
2 within 2 kms|carry on activiies; Urban
| from the | other than| Development
Tippagondanah | agricultural or | 2. BMRDA
alli Reservoir | Agriculture related | 3. Nelamangala
(TGR) boundary. | activiies ~ without Planning
' prior permission Authority
4, Bangalore
Development
Authority
5. Directorate of
Municipal
Administration
6. Bangalore
Water Supply
and Sewerage
Board
Zone |Area  covered | No person shall | 1. Department of
3 within 1 km |carry on activities Urban
distance  from | other than; Development
the river banks| Agricultural or | 2. BMRDA
of  Arkavathy | Agriculture related |3. Nelamangala
(only upto | activities ~ without| Planning
Hesarghatta prior permission Authority
tank from TGR) 4. Bangalore
and Development
Kumudvathi. Authority
5. Directorate of
Municipal
Administration

*

A
.5,
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6. Bangalore

Water Supply

and Sewerage
Board

Zone |Area  covered|a) Permit only | 1. Department of
4 within 1 km to| those industrial Urban
2km  distance, activities which Development
from the river are listed as{2. BMRDA

only ground and
first floor with
mandatory
adoption of
rainwater
harvesting
systems.

| banks of | Green category, | 3. Nelamangala
| Arkavathi (only, by the Karnataka| Planning
upto ' State  Pollution|  Authority
Hesarghatta Control  Board { 4. Bangalore
Tank from TGR}| with mandatory| Development
and adoption of | Authority
Kumudvathi rainwater 5. Directorate of
| (Excluding the| harvesting Municipal
areas falling |  systems and | Administration
within Zone 2) wastewater 6. Bangalore
treatment Water Supply
facilities. The and Sewerage
other regulatory Board
/ civic agencies
to issue permit
only after
Consent for
Establishment
(CFE}) is obtained
from the KSPCB.
b) Permit new
buildings  with

15.1t is respectfully submitted that the project area in question is

located in Doddaballapura Industrial Area measuring an extent of

10




696,45 Acres (281.84 Ha) out of the estimated total catchment area

“of the Tippagondanahalli Reservoir covering 1,453.5q. Kriand the

project site is located within Zone-1. The activities restricted
/regulated in Zone-1 as per the aforementioned Notification
dated 18.11.2003 are as under.

a. Regulation and checking of over exploitation of ground
water

b. No fresh leases or license for mining, quarrying and stone
crushers shall be granted

c. No person shall dispose solid as well as liquid waste in this
area without scientific processing.

d. To ensure adoption of rain water harvesting systems in all
the new and existing buildings, within six months from the
date of issue of this order

e. To promote organic farming including Bio-Fertilizer and
bio-pesticide.

16.1t is respectfully submitted that the Environmental Clearance so
granted are subject .to strict compliance of conditions thereof
which includes the condition that the 2nd Respondent should
ensure treatment and reuse of effluents on the basis of advance

zero discharge concept and appropriate rain water harvesting and

ground water recharge after required pre treatment.

17.1t is respectfully submitted that, the Notification dated 18.11.2003

issued by the State Government of Karnataka is a direction under

1




section 5 of Environment (Protection) Act, 1986 with a view to

T régulate  activities in~ different™ Zones " of ~Tippagondanahalli
Reservoir catchment area to protect the catchment area and
therefore the said Notification do not classify the catchment area
as “Eco-Sensitive Zone” under the Environment (Pr_otectidn) Act,

1986 as alleged in the appeal.

18. It is respectfully submitted that, since the Tippagondanahalli
ﬁeservoir catchment area notified for regulation of activities with
the directions under section 5 of Environment (Protection) Act,
1986 is neither an “Eco-Sensitive Area” nor a “Biosphere Reserve”
declared under the said Act and hence do not attract the ‘General
Condition” specified under EIA Notification, 2006 or the other
regulatory statutory guidelines meant for such “Eco-Sensitive
Area” and “Biosphere Reserve” as alleged in the Appeal.
Therefore the averments made in the said Appeal in this regard

are false. .

19.Proposal of Respondent No. 2 has been aéprajsed by the State Expert
Appraisal Committee—foltowing-thedue procedure of law and with
due application of mind. The Environmental Clearance has been issued
by the SEIAA, following the principles of sustainable development,

subject to compliance of both specific and general conditions entailed. It

12




f may be necessary to add herein that requisite Environmental

clearance have been granted to the 2nd"Respondent in terms of
applicable law and any deviations from or violations of applicable
law or conditions imposed by SEIAA, will be dealt with strictly in

terms of applicable law.

20.Without any prejudice to the submissions hereinabove, it is
respectfully submitted that SEIAA has no specific comments to the
interim relief or the main relief prayed for by the Applicant and
SEIAA will be bound by the directions of this Hon'ble Tribunal, if

any, after consideration of the merits of the Appeal.

Place: Bangalore

Date: 08.04.2021 -
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VERIFICATION

- Verified on this 8t day of April, 2021 at Bangalore, that the contents —— =~

of the above affidavit are true and correct and as verifiable from

official records and nothing material has been concealed there from.

Place: Bangalore

Date: 08.04.2021

e 1O BEFORE ME C;_“H”ZM

G.B. TUKAI
ADVOCATE & NOTARY
# 46/4, Behind Binny Mif
- 13 Main Road, Ganganagar Exin
BENGALURL 960 032
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- ANNEXORE - RL

T do ETo Teo-33004/99 REGD. NO. D. L.-33004/99

tte of J

STHTEIT
EXTRAORDINARY

T [—EvE 3—39-TUS (if)
PART II—Section 3.—Sub-section (if)

uIfrETT | WeRtiyTa
PUBLISHED BY AUTHORITY

9, 723] T forelt, wemEw, Al 14, 20177 23, 1938
No. 723] NEW DELHI, TUESDAY, MARCH 14, 2017/PHALGUNA 23, 1938

q‘ﬂh’@f,a‘«rmmwﬁﬁﬂwﬁw
- At
T fawett, 14 |7, 2017

FLA. BOA(E).—ori=eer (Fearn) faw 1986 ¥ g 5 ¥ aufaw (3) F sivanywr, wrisan {FRET)
azfaﬁwwsamsaswzg)ﬁrmszﬁmﬁmm)aﬁ-(swrcr(z)%d@(v)%aﬁﬁ:rw%w,ww,
AT I, ®E 3, ITEE (i) § AfEgE €, F7.7 1705(%) ArerE 10 75, 2016, Tatawoii sty ¥ B REaet A
AT T 7 g TSt ¥ i i st g2 F ¥ frg, S em w w ari ¢ R 8, st

FATfed A1 HH ¥ T T F A B & v qataeer gure sfigsar 2006 ¥ sofi 7 e swfy

aﬁmﬁqﬁmﬁwﬁwﬁaﬁ%amwwﬁaﬁ%ﬁﬁ,ﬁﬂ%ﬁmwﬁﬁéﬁaﬁr#ﬂwaﬁ,w
a‘rﬁ@@fﬁ‘%“rwmzﬁm,ﬁﬁf%a@?ﬁmﬁg%’,ma'wﬁaﬁﬁ%ﬂmﬁmﬁm%ﬁﬁm

SATET AT YATT AT FT §U UF ST TG FHTIre 7 78 off
2. ST I o9 E AT A\ w10 7, 2016 Fr ST wey &7 of

3. ﬁﬁwﬁwaﬁaﬁmwwmﬁ@rﬁmwaﬁw%ﬁwmﬁwmm:ﬁwmﬁrmw%;

4. yaiaeer (FErm) AtATEAT, 1986 F SwEeT F wemdfia, sfdfiys F awr 3 67 39w (1) F ader FET o
éﬁri@rmﬁmaﬂ—-‘-‘rzﬁrmﬂﬁ%’,ﬁagwﬁwzﬁrw%ﬁ%wwaﬂ?gwamwhwwﬁﬁﬁ,ﬁﬁﬁﬁ

T ST AT A F AT F R wrasaw A7 i o €

5. .‘ZI"TTT:ITUT{?#THUT) wifarfAer, 1986 F1 aTer 5 Ffer 7 A e T % g qwww wft £, < 1w R
FATT T oy fAfer 7 fwdt @ % 1 gy of, fivg < sfafae ¥ vt F sefla @ gu 5w srifae ¥ afe
ST STFET & TN ST S gt & gy § FE saff, wfer ar sl Rt freer 3 w3 o i

o fa, e a7 sTi U el 1 wgre e ¥ R smag g ;

1372 G1/2017 (6]




2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC, 3(ii}]

6. Tafaww, 99 @ serary qftees 9NTeE T Ieds & et F qaieseiia st saed N 5 g v
TTfeT e F o arie 12.12.2012 3 9w 27.06.2013 FT UF FTHTAT AT ST HAT E

7. Trgmm ww rfite aam a9 ¥ g § 2014 i Rz e (Bfae) €0 2364 # weiT wEE I
ST ¥ AT 28 79, 2014 ¥ a9 T S0 § A9 A T 9 At R fF e 12 Reew,
2012 ¥ &maters w19 F apefie 4R 50 5() i §37 F0 5(ii) 1 o sty S s off ST =T 7 9y s
afarfRetto G & sttt srftmeor & Fwriars T wrdarg! o< qag s g T satey Tafawe Jer
F forw yeame 97 =T w3 e af e sewEE ¥ e waTs, aw F70 Fi wd e w0 ST | A
AT 7 qg aedr A & 5w emmia F wwwme ool @ Qo gataee At F afisiEs
ST 3 for fomeft srearTfag FriaTs & 4R SaE 93 ST AR ;

8. v Tedi ghia st i we =rrdis & 2015 F 9@ eEEw €0 37 947 2015 ¥ 4o aEEd 50 213 ¥ ardw
7 ST, 2015 % sy s g %g eiwraifia frar i wafexn (dweam) sfafmm, 1986 =1 wafawo gamama Fefr
sTferg=T, 2006 gu7 74 B 9 afdgEer, 2011 5 sfawaat a FEe & et a7 waiaor serfe ar
T R S seTafer & wearat 9% A F vy 9w arde 12 fREey, 2012 i1 24 97, 2013 F s@a a7
wafewr wwTaTa Mt afdEar, 2008 F sy Fr afatia a7 T T8 #2 awn & o dfaF 7 3¢ wured
=T fEr T

9. o vt 9= s FerETg fied S g e it st iR wiEw St wHe veare, St
¥ et o) mafaofi smmafer F oo wafewn qwmre R sftgemn, 2008 F i T aREsees ¥ o
T & T &, femsi qe 9 F1 ais F Foa 8, oriaoity srafeq kST § 9 Ieavae v fawa G g an g
AT FATIieT #7 yred Ty (T Iears fer § gfeds = R g

10, TFTEEOT, A9 SR e THEGT FAWT T THie0 7 FGIeE F O 8T 39 quT § waee § e iR
TTereolls yEue F7 SYHT S F o g smaves gaar 5 32 gt e, S axfar g9 Raror stigae,
2006 F T Taia<er R 1 % Tal T2 38 8, B a9 =W Aid # et Fieet i sgerear F o aww
EEREAIRIIE

11, S wtewr, & s serery wiads Jareg U afgeet she St #r fwaw matawie Efet &
ST 3 STefiT ST sfraresrss woaar g 7 & 9w sttt s fomr B st % e, 9 wiar F b sfs

TFETITEH BT TAT TH I20T F AUET T F 7 T FeFTe Tt weaqrell 71, 0 sqas F, Sgaas a9 F
oo g I ¥ AT q@iEvi SETIied WaT AT RE9Td quedl §, ThwaT UHI g FAiey, S ratar
FameTs Fator sfie=m, 2008 F Sodet F See 9C UF @Y, SRS AT T Snusr F a9 9
AT B T47 TAIEE & TFET % o gqi=rg &7 & afds< gr;

12, &7 HAAE weEH T T iR wREAE B TS TR T4 9T 89 (EeET T e
WO FT FOTAT) 3 13 FaLT, 1996 F1 oty 39w =fer F ot qema avEyt w1 e B s o Ao f2ar
& e (Fwen) wfafam, 1086 F aefim qoam 7w T 97 a6hdr 2 (1996(3) THEEr 212) | AT
Ty 7 yg 9y B G waiae (wee) ofgREm, 1086 1 9T 3 FEE g (37, Jariedid, Ias vt
T T A9t IUTT FE, ST g q9E T FEET F A i gET F yoiew F R smEeas ar e
L I ? STHgFT T § A9FT FAT 8 | G0 5 T TR (IT I A A1) Frosrrataaw F et
Fr yreg . F g fwer s w7 o w0 § 1 oarw 2(), arer 3 s w5 # Cqaiaa” i e
RCATHT ¥ ST ¥ty TR U et gfeeat 2, St ggieen i st F aeeer S g a9 & g
AT AT U § | St geare, T8 9t 5oy #<= o Ui ol e e w3 % ™ g g, . @
Sie % forg sragas 21 | 5| wrEe W g 95T ¥ Fie e FrEg 3 g, STEE 99 w0 {7 ST
T F it A T IeAET F AT I T SR Fw fi o oft € Tur 5w sy f g e w6,
YA ST &7 FATET T F 0 IR a7 §ff § | qe 0 =ame 7 4 9 f3fEw e § & snhie
FTaT =T Fratfrag Fo ¥ Brw stiférg s w7 9ga arer 3 o€ gy 5 dafitae §, B st G s s
STeT 7 = T T § o gataen (Feem) srfafaem, 1986 F e 3 $i s 5 e ST g st e oy sudwd
T T e aere 1 U oy fider =0 F g ofie T8 ofl sum &3 5 o a9 30 €, 911 Taiar” 3 dee #i)
dadq F o swaga® ar wdi=Nw g, B afireaREa a3 wiawor (@) s, 1986 61 amr 2(F) ¥ s
g i =amos ar=at & aftafys rar mr & 1 sw afta F s G s & Tee faefr e & wfafig
T, FUATTCF FATAT T FAN T FT T 29 37 3 TG FG ! SaeTh §F, Iea g FLT Tl I I ITATG TN




[ 90T [1-EE 3(i1)] R T TIA : STEERI 3

T =T AT FH AT iy +fF & 1 weatat F =i surdt 1 w6 s@entt F afie w1 we qE g
& off T o T §, By o AW S @ S Rgie ¥ w7 § S fmy g, S8 gyt sa s 2
AT TR | “TRuval 527 Fa 8, T A U8 #7 § FF wmm gy AT T A O A1 S SO w0
Feaer &TTa 5 e, 3 <Y TgEer T FET & A1 N AT F IR T 2, Y G FoT F@E, Fwy
R

13, (1) 3l @@, FH TR, THEr (@) R, 1986 ¥ w5 % st (3) ¥ @ () F Ay afse
TafaTe (e srffRem, 1986 1 ar<r 3 47 Iwara (1) ST ST (2) F ¥ () F IvEs (7) ¢ 9w (v) w5 e
xR 7 A w5 e & § B g ar B a1 frenm qRaemmet 1 e T s 9
e, T grer e e Fafzer sflg=e, 2006 ¥ aefi F Tatacof sy wifee § s & R
aT H, wrfRafy, T wE T 9w efae i arr 3 F ImEmr (3) F s nfia 3T w9 oy i
ferr Fere frarRor sfter & 92 vt st st B e, s wiar o wenfad § gfed ¥ T
ST =efe AT G AT fT T 8, A vt s et sfireEE, 2006 F 9w F7 RTHAT W ST
#e gd Feferem Ot # R i ¥ s s R smor;

(2) =9 e #, S vatawer qurETe Rt i, 2006 ¥ sfiw gt S i & of wataet
SATafed ¥ sriverr A7l TR wr B At ST are 0 ¥ s wertae i s % g S s
& o1 BrgtT O woitaRefir sty ¥ famr fEeare, s o seare s & 9Reeds B &, o7 et 5y
HRAFET F AT F W & wEAT AT W) U At § T/ qw 55 v g A aREem, R ggter (@)
st 1986 FT arar 3 #F 3aum<y (3) ¥ et wiw e Tt Fara Fratr sl gro gateis sk
STOR AT 71§, AT Aol At sqae o7 ¥ Ry e geated wfafy e & yeisT B qrom
TR SR FT T T S ST |

(3) IeTaT F AW ¥ qEiEr (Fear) stfafraw, 1986 1 ava 19 ¥ IUEdt ¥ srefiw d+ i wew Ar T gy
e s o e X ¥ g an stfedi swerore S fhw S ¥ Rrg sy o @ S

(4) Tt (sree) srfarfere, 1986 Y e 3 7 SamTr (3) F anefie wiker i e i wewi 9ty @
ST F HIWE] T AT AT F o forg Frarfeor S s £ afofisr a3 e o i i ey g e
A =ieEt F efim e g i R fm s &, Ry et wteefis geedet F arg wtat gt f
ATITAAT & S1efier Oofior 7 3 =TT A7 wHAT § ; 7w wen § gt Wdvwar e w4 o frowd e )
Tter & arefi ster FreaTEAT F W yRedeET ST AT Fow Fi Rrwrtea £ s

(5) T =T ¥ Sl qATw 39 T (4) F farg W Fdww graiee g F s awmoeT £ 3w v ¥ el
TR £ gt Fore frarizor T ol gataoftr seEe T 9w ¥ R e frie R F
fafea B smuar | w% wRife R g wfafy aiRafdr g, gare T 9 swhE e
HHETTF T sads A & Rufor o0 afesmr F e Ry fdas 57 3Ry 5o s s sanfia
THGRTTS FT Ao dery feiwor fdid & o = sy F w0 § Fr B S | miRafid gwam,
FATTRT AT 44T FXA T T T FIErds @ siads fomr 5 fgior % R ser w0 g sk
fareereor, wataeor (deamm) sfafeem, 1986 % wiftn avrrar SR EmaTET o1 T s S S S
F1E GI SATEHT TEATRT A7 Fwi0 3l et srgerem wies v gt & & & 7 %7 T8t srmmermer arer
o e |

(6) Ta¥rw wearw wiEly, waiacolir wuq fomT, garet Tt i srERE A aEEiE sewT aade
AT & Forea e At wafaofia seem AT # suafiie w6l i f gers i Ty gt Team st
ST STl 1 47 Foe = % HIT T A i Y qewnl §hf ¢

(7) SRS veamE & G DA o aEE aur SgEtiE g qeda g £ W ¥ R 5

WeAT{d T T TEEIr A A1 ¥ I e FO e gt A wre o e R qeE iR e
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& v ST R SITuT SR T T & i st e geaE affy aar G st F agaET
T, LA TISAT 3T TIFfIe a9 TIHETEF SOTET AT AT F AT Feaad § qe9rq FgTa
ferarT =TI
14, Y oG R TRy, S TR StieEeT f arhE w Seeerd E o9 afdEeT ¥ e qateaoftr
TR F [T AEET A F I g o TR AT YeaTaT T ST & e IaTaoiE Tt ¥ oy FAd 77
STfRrerT i ATivE § g wE F T & e FaE €

[T, /. 22-116/2015-515-11]]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION -
New Delhi, the 14th March, 2017

5.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v} of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II,
Section 3, sub-section (ii), vide number 8.0. 1705(E), dated the 10" May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Tenms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental ¢learance or changed the product mix without obtaining prior envirenmental clearance under the
Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10" May, 2016;
3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government,
4, Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the guality of the esvirenment and preventing, controlling, and zbating environment
pollution;
5.  Whercas, section 5 of the Environment (Protection) Act, 1986 empewers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, efficer or authority shall be bound to comply with such
directions;
6.  Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon’ble High Court of Tharkhand had passed an order dated the 28" November, 2014 in W.P. (C )
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the
conditions laid down under Office Memorandum dated 12 Decemher, 2012 in paragraph No, 5 (i) and 5 (i) were illegal
and unconstitutional and had further held that action for alleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon'ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws;
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8. And whereas, Hon'ble National Green Tribunal, Principal Bench vide its order dated 7% July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated
12" December, 2012 and 24% June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Ceastal Regulation Zone Clearance involving violations of the Environment {Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the.provisions of the Environment Impact Assessient notification, 2006 and had quashed the same;

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanclea the
production beyend the limit of environmental clearance or changed the product mix withonut obtaining prior
envirdnmental clearance;

10, Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and zbating environmental pollution that all entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental laws in expedient manner,

11. And whereas, the Ministry of Environment, Forest and Climate Cbange deerns it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essental to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12. And whereas, on’ble Suprems Court in Indian Council for Enviro-Legal Action Vs, Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13™ February, 1996, analyzed all the relevant
provisions of law and concinded that damages may be recovered under the provisions of the Environment (Protection}
Act, 1986 (1996 [3] SCC 212). Tbe Hon’ble Court observed that ,..... section 3 of the Environment {Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such mecasures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment.........". Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (8}, Sections 3 and 3 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment™.
The Central Government is empowered to take all measures and issue all such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recoversd for carrying out remedial measures........ Hon'bls Court has further observed that levy of costs
required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Adr
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the “environment', which expression has been defined in very wide and expansive terms in
Section 2 (a) of the Environment (Protection} Act. This power includes the power to prohibit an activity, close nn
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial mneasures upon the

offending industry, The question of lability of the respondents to defray the costs of remedial measures can also be
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looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Poiluter
Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause {a) of clause {i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d} of sub-rule {3} of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly congtituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of vialation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted envirommental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Enviromment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central Jevel.

{3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Envirenment (Protection) Act, 1986 and further, no consent to
. operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(1)  The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view fo assess that the project has been
constructed ai a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the
finding of the Expert Appraisal Committes is negative, closure of the project will be recommended along with other
actions under the law.,

(5} In case, where the findings of the Eipcrt Appraisal Committee on point at sub-para (4) sbove are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource sugmentation plan and it sball be prepared as an independent chapter in the envirenment impact
assessment report by the accredifed consultants, The collection and analysis of data for assessment of ccological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection} Act, 1986, or a environmental laboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, ot a laberatory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisal Commitiee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community rescutce augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7y  The project proponent will be required to submit a bank guarantee squivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisal Committes and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successfu! implementation of
the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14, The projects or activities which are in violation as on date of this notification only will be eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this notification,
[F. No. 22-116/2015-TA-TIT]
MANOT KUMAR SINGH, Jt. Secy.
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sire & TReett foag Trgtr sia stfersor o srae T 27 eee, 2017 3 SIS gy S5 ofwiell 597
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8 March, 2018

8.0. 1030(E). —Whereas, the Ministry of Environment, Forest and Climate Change vide notification
number S.0.804(E), dated the 14" March, 2017 (hereinafter referred to as the said notification) has netified
the process for appraisal of projects for grant of Terms of Reference and Environmental Clearance, which
have started the work on site, expanded the production beyond the limit of environmental clearance or
changed the product mix without obtaining prior environmental clearance as mandated under the Environment
- Impact Assessment Notification, 2006 [8.0.1533 (E}, dated the 14® September, 2006],

And whereas, the Ministry of Environment, Forest and Climate Change (hereinafter referred to as the
Ministry} in the said notification inter alia, directed vide sub-paragraph (2) of paragraph 13, that in case the
projects or activities requiring prior environmental clearance under Environment Impact Assessment
Natification, 2006 from the concerned Regulatory Aunthority, are brought for environmental clearance after
starting the construction work, or have undertaken expansion, modernization, and change in product- mix
without prior environmental clearance, these projects shall be treated as cases of violations and in such cases,
even Category B projects which are granted environmental clearance by the State Environment Impact
Assessment Authority constituted under sub-section {3} section 3 of the Environment (Protection) Act, 1986
shall be appraised for grant of environmental clearance only hy the Expert Appraisal Committee and
environmental clearance will be granted at the Central lovel;

And whereas, the Ministry has received a number of proposals relating to all sectors covered under
category A and category B, for consideration in pursuance of the said notification;

And whereas, the Ministry is in receipt of representations from the public representatives and
Industrial Associations, requesting delegation of powers to the respective States to deal with the viclation
cases for operational reasons and expediting the proposals;
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And whereas, the National Green Tribunal, Principal Bench at New Delhi vide their order dated the
27" November, 2017 in similar matters in OA No.570/2016 titled M/s Anjli Infra Housing LLP Vs Union of
India & othrs, OA No.576/2016 in the matter of M/s Ankur Khusal Construction LLP Vs Union of India &
others and OA No,579/2(16 in the matter of Anjli Infra Housing LLP Vs Union of India & others, has passed
directions for consideration of the projects at the State level and pass appropriate orders in regard to
grant/refusal of the environmental clearance in accordance with law;

And whereas, in view of the above, the Central Government finds it necessary to amend the said
notification number $.0.804(E), dated the 14" March, 2017 by dispensing with the requirement of notice
referred to in clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 regarding
inviting objections and suggestions from persons.likely to be affected thereby, in public interest;

Now, therefore, in exercise of the powers conferred by sub-section (1), sub-clause (a) of clanse (i) and
clause (v) of sub-section (2) of section 3 of the Environment (Protectiony Act, 1986 (29 of 1986), read with
sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the said notification by dispensing with the requirement of notice referred to in
clause {a) of sub-rule (3} of rule 5 of the said rules, in public interest, namely:-

In the said notification, in paragraph 13, -
(a) for sub-paragraph (2), the following sub-peragraph shall be substituted, namely:-

*“(2) In case the projects or activittes requiring prior environmental clearance under the
Environment Impact Assessment Notitication, 2006 from the concerned regulatory authority are
brought for environmental clearance after starting the construction work, or have undertaken

_expansion, modernisation, and change in product-mix without prior environmental clearance, these
projects shall be treated as cases of viclations and the projects or activities covered under category A
of the Schedule to the Environment Impact Assessment Notification, 2006, including expansion and
modernisation of existing projects or activities and change in product mix, shall be appraised for grant
of environmental clearance by the Expert Appraisal Committee in the Ministry and the environmental
clearance shall be granted at Central level, and for category B projects, the appraisal and approval
thereof shall vest with the State or Union territory level Expert Appraisal Committees and State or
Union territory Environment Iimpact Assessment Authorities in different States and Union territoties,
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986.”;

{b}  for sub-paragraph (4), the following sub-paragraph shall be substituted, namely:-

“(4y  The cases of violations will be appraised by the Expert Appraisal Committee at the Central
level or State or Union territory level Expert Appraisal Committes constituted under sub-section (3}
of section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which
can run sustainably under compliance of environmental norms with adequate environmentsl
safeguards, and in case, where the findings of Expert Appraisal Committee for projects under
category A or State or Union territory level Expert Appraisal Committee for projects under category B
is negative, closure of the project will be recommended along with other actions under the law.”;

(c) for sub-paragraph (5), the following sub-paragraph shall be substituted, namely:-

“(5) In case, where the findings of the Expert Appraisal Committee or State or Union territory
level Expert Appraisal Committec on point at sub-paragraph (4) above are affirmative, the projects
will be granted the appropriate Terms of Reference for undertaking Environment Impact Assessment
and preparation of Enviromment Management Plan and the Expert Appraisal Committee or State or
Union territory level Expert Appraisal Committee, will prescrihe specific Terms of Reference for the
project on assessment of ecological damage, remediation plan and natural and community resource
augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants, and the collection and analysis of data for assessment
of ecological damage, preparation of remediation plan and natursl and community resource
augmentation plan shall be done by an environmental laboratory duly notified under the Environment
{Protection) Act, 1986, or a environmental laboratory accredited by the National Accreditation Board




[ 9/ T—=vs 3(i)] YRT 1 STA ¢ AR 5

for Testing and Calibration Laboratories, or a laboratory of the Council of Scientific and Industrial
Research institution working in the field of environment.”;

(&)  for sub-paragraph (6), the following sub-paragraph shall be substituted, namely:-

“(6) The Expert Appraisal Committee or State or Union territory level Expert Appraisal
Committee, as the case may be, shall stipulate the implementation of Environmental Management
Plan, comprising remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage assessed and economic benefit derived due to viclation as a
condition of environmental clearance.”;

(e} for sub-paragraph (7), the following sub-paragraph shall be substituted, namely:-

“(7)  The project proponent will be required fo submit a bank guarantee equivalent to the amount of

remediation plan and Natural and Community Resource Augmentation Plan with the State Pollution
Control Board and the quantification will be recommended by the Expert Appraisal Committee for
category A projects or by the State or Union territory level Expert Appraisal Committee for category
B projects, as the case may be, and finalised by the concerned Regulatory Authority, and the bank
guarantee shall be deposited prior to the grant of environmental clearance and released after
successful implementation of the remediation plan and Natural and Community Resource
Augmentation Plan, and after recommendation by regional office of the Ministry, Expert Appraisal
Comrmittee or State or Unicn territory level Expert Appraisal Committee and approval of the
Regulatory Aunthority.”.

[F.N0.Z-11013/22/2017-IA-IT (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal notification was published vide number S.0.804(E), dated the 14 March, 2017.
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ITET (F) AT & (v) F T A ARG T AT, TG, a7 3 A TRagT g=1ed # sigg=ar
HEdT FLATE04() Tl 14 wrd, 2017 (9 T8 SHE TeAT 9F9 AEAAT FgT 4T 8) B S
TR 1 g O Tie< sHafr wre By fomr e s < f&ar 8 9 U /et i Joesd
HTAT ST 8, T qegied w2 ¥ [0 Tae frar g

X I srfergEeT & RT3 % I (1) g Wayr ey @ g anai e wwee '
FrET I9gFT AT % i Few g g fAftew w7 § wita e wetawer a@mae Mt
ST &, & wortaeeti =i e G e ara F Gl ofr wor § s ar e auer a9 §
aiEd wid ol smar & oo g & 78 gatawer s Fefor siffrgEmr, 2006 [F7.3m.1533(:)
artre 14 e, 2006] F = 98 mafaweiia wiwi i S0 Fel TRaeETs stEr S 17
wiegaT TSN sToraT faarrer & faeane AT sy Ht qaiawe = et stfémgemr, 2006 %
I | T YTHHAT HIAT ST,

7 IudeE wAfeeEaT § 98 e Iudy B oo Ifeatem afsett S st § S9de
SATATAT % 0T 13 5 ITAT (2) & (7) # BiAfEse wimar ¥ e o=t 8 Fer s,

S agta=eT (FXefvy) stfatrad, 1986 @ ¥Ter 3 it ITYTT (3) F=T qowd ATt 7 =T Fol g
TTAT ATELET & ORI 13 T 99 TR (4) F AEr § g0 80 § Ieead 1 WIS 7 e ded #e
ST g & Rt s & forg fathey &t 3 Rest & feee a9+ arer Wi a3, qaie, a9
#X ATy Uadd W, wedts #.a1805(), ariE 6 g9, 2017 Fit wtegeEr gy vw Eemw
AT qIATT (SUET) F7 T2 o @ ar;




6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

R ZF TR Aieq §1 T e gty aiut §, o w@F faree, ST fram i v
TEET FF F w § TG, a9 ST Ay THAdT WA 5 WA T F ArAfar e G T o

S e A T YA qeel RO 8, dfanar At § wrdars w9 F forg fsa £ ws fdew
oAt qiete F qaeg "ieg F w7 § qurety S g sffagy, e € % arg dme § ar dmiEe
TF AT 31T S T AT STqeuTia FeaT i g 2;

T AT A, R AT TATET (FLRT) ATE TR, 1986 (1986 %r 29) FT g1r 3 i s7unEr (3)
FRT Taeq 1T 7 JH0T F4 g T IFq AT €0 F1.3M.804() T8 14 714, 2017 F&RT13 5
T (4) F AT H WIS T T, FETEEW, A I, % 3, 376 (i), T 6 W, 2017 F wHid
AT AT o qiawor g sf¥ STerarg gadd JeT §edT F1.a.1805(30), a70% 6 91, 2017 & awmer ¥
ateraT deme FTET g, sratg--

FHT ATSLT T AN F, WA H0 11 % g, w6 (2) # wiattedt ¥ v av, Rt afate ot
ST, STz

ISR £ A7 A v AT e off, gerfeafd, i, a9 @ serarg afteds, @, st O,
7S a3 |

[F1.5.95-11013/22/2017-3m50-11(TH)]
TR AT, Sy a9
Teroqur; wa smasr =, F.3M, 1805(37) T 6 S, 2017 FT T fam o o |

ORDER
New Delhi, the 8 March, 2018

5.0. 1031(E).—Whereas, by the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number $.0. 804(E), dated the 14™ March, 2017, issued under sub-
section (1), sub-clause {a) of clause (i} and clause {v) of sub-section (2} of section (3) of the Environment
{Protection) Act, 1986 (29 of 1986), read with clause {d} of sub-rule {3} of rule 5 of the Environment
{Protection) Rules, 1986 (hereinafter referred to as the said notification), the Central Government has
established an arrangement to appraise the projects, which have started the work without obtaining prior
environmental clearance and such cases have been termed as cases of violation,

And whereas, vide sub-paragraph (1) of paragraph 13 of the said notification, it has been directed that
the projects or activities or the expansion or modernisation of existing projects or activities requiring priot
environmental clearance under the Environment Impact Assessment Notification, 2006 [S.0.1533(E), dated
the 14" September, 2006] entailing capacity addition with change in process or technology or both,
undertaken in any part of India without obtaining prior environmental clearance from the Central Government
or by the State Environment Impact Assessment Authority, as the case may be, duly constituted by the Central
Government under the said Act, shall be considered a case of violation of the Environment Impact Assessment
Notification, 2006,

And whereas, the said notification further provides that the projects and activities referred above, shall
be dealt strictly as per the procedure specified in sub-paragraph (2} to (7) of paragraph 13 of the said
uetification;

And whereas, in exercise of the power conferred by sub-section {3) of section 3 of the Environment
(Protection) Act, 1986 and in pursuance of sub-paragraph (4) of paragraph 13 of the said notification, an
Expert Appraisal Committee (EAC) was constituted by notification of the Government of India in the
Ministry of Environment, Forest and Climate Chauge vide number S.0.1805(E), dated the 6™ June, 2017
comprising members with expertise in different sectors to appraise and make recommendations to the Central
Government as cases of violation in all the sectors;

And whereas, in this Expert Appraisal Committee so constituted, Shri S K Srivastava, Scientist E was
nominated as representative of the Ministry of Envirenment, Forest and Climate Change as Member Secretary
of the said Committee;




[9F [I-ET8 3(ii)] qRT ] T 2 STHIURT 7

And whereas, due to administrative and operating reasons, it has become expedient to replace the
nomination of Shri S. K. Srivastava, Scientist E with the Scientist E or Scientist F or Scientist G, as the case
may be, as Member Secretary of the Expert Appraisal Commiitee constituted to deal with violation cases;

And now, therefore, in exercise of the powers conferred by sub-section (3) of section 3 of the
Environment {Protection) Act, 1986 (29 of 1986) and in pursuance of sub-paragraph (4} of paragraph 13 of
the said notification number $.0.804(E), dated the 14® March, 2017, the Central Government hereby makes
the following amendments in the order of the Government of India in the Ministry of Environment, Forest and
Climate Change number S$.0.1805(E), dated the g June, 2017, published in the Gazette of India,
Extraordinary, Part IT, Section 3, Sub-section (if), dated the 6™ June, 2017, namely:-

In the said order, in the Table, against serial number 11, for the entries in column (2), the following
entries shall be substituted, namely:- '

“Scientist E or Scientist F or. Scientist G, as the case may be, Ministry of Environment, Forest and
Climate Change, Jorbagh Road, New Delhi-3",

[F. No. Z-11013/22/2017-TA-TI (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal order was published vide number 8.0.1805(E), dated the 6" June, 2017.
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" as per NOorms _ o T -
26 Risk Assessment and disaster Will be provided during EIA subsmission
| management’ : - ' v '
27 | POWER o ‘
Total Power Requu ement in the Electricity- GESCOM - 180 KVA
A Operational Phase with source .
|1 ‘Numbers of DG set and capacity in | 125 kVA X 1 & 225 kVA X 1
" | KVA for Standby Power Supply
Details of Fuel used with purpose | Boiler - Coal
c. | such as boilers, DG, Furnace, TFH, { Dg set -~ HSD
Incinerator Set etc..,
Energy conse-rvation plan and Energy conservation devices such as CFL and
d Percentage of savings including LED lights are proposed in the project.
" | plan for utilization of solar energy '
as per ECBC 2007
28 | PARKING :
' a. | Parking Requirement as per norms | 50 numbers ,
. Approach road width - 18m
b. | Internal Road Wldth (RoW) - Inlijztinal road width - 13m (min)
29 Any other information specificto | -~
the project (Specify)

Action:

198,12 Proposed Change in product mix in existing manufacturing facility Project at Plot No.8C
& 9A of Bashettihalli Village, Doddaballapur Talik, Bangalore Rural District by M/s.
Resonance Laboratories Pvt, Ltd, (SEIAA 15 IND (VIOL) 2018)

The Proponent and Environment Consultant attended the meeting of SEAC to
provide clarification/additional information.

The proponent has stated that ToRs have already been issued by the EAC, MoEF
& CC, Gol, Dated:21-2-2018 and he has produced the copy of the proceedings. Hence ]
the committee acvised the proponent to come back after conducting EIA studies along
with public hearing as per the ToRs issued. |

Secretary, SEAC to forward the proposal to SETAA for further necessary action,

: 151]5 PARTICULARS INFORMATION
Dr.Tushar Gore-Director
. M/s. Resonance Laboratories Pvt. Ltd
1 Nar_ne & Address of the 8C & 9A KIADB Industrial Area
Project Proponent Bashettihalli, Doddaballapur
Bengaluru - 561203

| |
W%W'W‘%ﬁ\




Neame & Locatioh of the

M/ s. Resonance Laboratories Pvt, Ltd.
8C & 9A KIADB Industrial Area

" Bashettihalli, Doddaballapur
Project Bengaluru -~ 561203
— g PO — KEII‘I‘latElka Stﬂte. RS S
5 | Co-ordinates of the Project | -atitude: 13°15'37.66"N
‘ Site - - ... | Longitude: 77°33"30.23"E
4 | Environmental Sensitivity
N Distance From nearest | Aradeshanahalli Lake-"3.07 km SSE
" | Lake/ River/ Nala
Distance from  No
| b, | Protected area
" | notified under
wildlife protection act
. -Distance from the No
" | interstate boundary
whether located in No
4. | critically / severally
" { polluted area as per
the CPCB norms
5(f) category "B’ _ ;
It is an Existing project falls, under category B but as per MoEF
& CC Notification dated 14th March 2017 even category B
projects shall be appraised for grant of Environmental
Clearance only by Violation Expert Appraisal Committee &
- | Environmental Clearance will be granted by MoEF &CC, The
fype of Developmentas | &0 0s uploaded. to MoEF Bortal, vider proposal \
. , ‘perscheduleofEIA Lo | AHE o Was uploaqed  to O ortal, vider proposal no.|-.. .
5 Notification. 2006 with IA/KA/IND2/66847 /2017, dated 20.06.2017. ,
relevant ser{al number Now, As per MOEF&CC gazette notification no. 5.0.804 (E)
dated 14th March, 2017 and its subsequent amended gazette
Notification No. S.0. 1030 (E) dated 8th March 2018 and OM F.
No. 2-11013 /22 /2017-IA.T1 (M) dated 15th March 2018 & 16th
March 2018, MoEF directed to appraise in SEAC/SEIAA.
Now, Resonance laboratories is applying at KSEIAA under |
, Category B. There is no interlinked project.
New/ Expansion/ Change in product mix '
6 | Modification/ Product |
| mix change .
7 | Plot Area (Sqm) 32374.9 5q.m (8 Acres)
8 | Built Up area (Sqm) Existing: 2266.24

Proposed: No change

50




Compontent of

Resonance Laboratories proposes the change in product mixof

active Pharmaceutical ingredients with the production capacity

Amnexure if necessary )

developments‘ '0f 10.29 TPA with 9 No'sof APIs to 19 Nd's of APls having
same capacity
. . Existing cost- 25 Crores
10 VP.I oject cost FRS. In crores) Propased cost-10 lakhs
| 11| Details of Land Use (Sqm)
a, iig:nd Coverage | 5065 ( Existing - 22265 & Proposed - Nil)
b. | Kharab Land Nil |
‘c. | Internal Roads 3237.49 (Existing -3237,49& Proposed - Nil)
d. | Paved area All existing internal roads are paved roads
e. | Parking Will be submitted
£, | Green belt 24281.1 (Existing - 24281,1& Proposed = Nil)
g.' Others Specify Open space (Existing - 2589.988 & Proposed = Nil)
h. | Total 32374.9 ‘ '
Resonance Laboratories proposes the change in product mix of |
Products and By- Products | active Pharmaceutical ingredients with the production
12 | with quantity (enclose as | capacity of 10.29 TPA.

Number of Products : 9 No's of APIs to 19 No’'s

g1, Existir}g Proposed Vari:aﬁon Change 111
No. Products Quantity Qty (TPA) n produch_m;c
(TPA) quantity scenario
°| Imipramine Hydrochloride 12,000~ [1.000 ~ |0 No cliaiige’
Mepyramine Maleate/Base 2.24 0.70 -1.54 Decrease
Oxyphenonium Bromide 0.50 0.50 0 No change
Oxybutynin Chloride 2.00 2.00 0 No change
Clidinium Bromide 2,00 2.00 0 No change
Isopropomide lodide 0.50 0.50 { No change
ﬁ;ﬁ;ﬁfgﬁfg@drmm 1.00 1.00 0 No change
Carbinoxamine Maleate 1.00 0.43 -0.57 Decrease
Buprenorphin
I.-Iylzh'oc(ljﬂgrid: 0.05 0.05 0 No change
Atropine Sulfate - 0.5 0.5 New Product -
Baclofen - 0.3 0.8 New Product
Glycopyrrolate B (.05 0.05 New Product
HomatropineHydrobromide | - 1015 0.15 New Product
HomatropineMethylbromide | - 0.5 0.5 New Product

T




- ———-|-Methylphenidate HCl - ~——{ = — - 005 - |0.05 . - | New Product -
Naloxone Hydrochloride - 002 002 New Product
| Neltrexone Hydrochloride - 002 ' [9.02 '| New Product
Pramoxine Hydrochloride | - 0.5 105 New Product
| Ipratopium Bromide - {002 |0 New Product
Total ' 1023 | 1029

13

-Raw materia] with quantity and theirsource (enclose as Annexure if necessary )

Raw materials requirement for proposed products are as shown below:

Quantity (TPA) '
Collection | Disposal
Waste . -
L . Total Method method
Existing | Additicnal | p
: roposed
o Leak proof
Hazardous | ¢ 3475 415 bagsand | TSOF
waste
_ barrels
Organic Leak proof l-house
| 5.76 No change | 5.76 barrels organic
MSW mamure
Inorganic Leak proof Authorised
; No change | 1.44 bags and
1.44 recyclers
L ‘ barrels

14

Mode of transportation of
Raw material and storage
facility ‘

The raw materials and finished products will be transported

by roacd. : ‘
All chemical used in the process are stored in a designated

‘Tranéportati'on"an'd R

storage facility for coal /

area with proper labels in warehouse

details whereas coal is
used as fuel

| %5 | Bio-fuel in case of thermal | - 0t applicable
power plant
Fly ash production,
16 | Storage and disposal Not applicable

17

Complete process flow
diagram and technology

Detailed process description and process flow are enclosed

| employed




18

Details of Plant and

‘Machinery with capacity/

Technology used

Trade effluent quantity of 10.4 KLD (high TDS-5:6 KLD & Low
TDS-4.8 KLD) is generated. Low TDS is handed over to M/s

| Greeti Enviro Systems (CETP) and agreement is ericlosed as

Annexure-6,

High TDS is handed over to M/s Pai & Fai chemicals (I) Pvt
Ltd (CETP) and agreement is enclosed as Annexure-7.
Domestic Effluent (4.5 KLD) will be treated in STP with RO

reject 'of 9 KLD and Existing “domestic efflueht quality is

enclosed as Annexure-8.

Details of VOC emission

Details are provided in Chapter-3, section 3.7.3 & Table 3.5- 3.6
of PFR. "

19 | and control measures
wherever applicable
20 | WATER ‘
I | Construction Phase
a. | Source of water
b Quantity of water for Nl
" | Construction in KLD ‘
Quantity of water for | Nil
c. | Domestic Purpose in
KLD "
d Waste water | Nil
" ! generafion in KL.D
Treatment facility | Nil
o proposed and scheme
" of disposal of treated
water
11 | Operational Phase ‘
a. | Source of water House Bore wells
Total Requirement of Fresh 665
b. Water in KLD Recycled 195
' ) Total 80
. [ Requirement of watex | Fresh 118
¢, | for industrial purpose | Recycled 0
/ production in KLD | Total 35
- | Requirement of water | Fresh 5
d. | for domestic purpose | Recycled 0
inKLD Total |5
Incustrial effluent | 19,4
Waste water = =
e, generation in KLD Domestic sewage | 4.5
Total 239
Trade effluent quantity of 10.4 KLD (high TDS5.6 KILD &
f. | ETP/ STP capacity Low TDS-4.8 KLD) is generated. Low TDS is handed over to

M/s Green enviro Systems (CETP) and agreement is enclosed
as Annexure-b.




-Higli TDS is handed over to M/s Pai & Pai chemicals yPvt - —-
"| Ltd (CETP) and agreement is enclosed as Annexure-7,
| Domestic Effluent (4.5 KLD) will be treated in STP with RO

reject of 9 KLD and Ex1st1ng domestic effluent quahty is
enclosed as Annexure-8. - e - -

Technology employed
for Treatment

Inds. Effluent to CETP and Sewage to STP.

: h.

Seheme of--disposa]- of [« e

excess treated water if
any

Treated water recycled. Solid will be sent to TSDF

Infrastructure for Rain

21 Will be provided in EIA report
water harvesting , '
20 Storm water management | Will be provided in EIA report
plan
23 | Air Pollution
" ‘Sources of Air DG sets, Steam Boilers aﬁd Process emission
" | pollution
b. COIPP osition of Diesels and Furnace oil
Emissions
Alr pollution control
¢, | ReasuIes prop osed Stacks as per CPCB guideline
and technology
employed
24 | Noise quluﬁon
o | Sources of Noise - DG sets , Steam Boilers, Centrifuges, Air compressors, Cooling
" | pollution | Towers and Pumps
by Expected levels of App., 70 to 75dB(A)
1 7 ['Noise pollutionindB- | - e oo
| Noise pollution sound acoustic and Noise insulators
¢. | control measures
" | proposed
25 | WASTE MANAGEMENT
| L | Operational Phase , , .
Quantity of Solid Biodegradable ( kg/d) Existing - 5,76 Proposed- Nil
a. | waste generated per : - _
| day and their disposal ° Nonu'BlodegLadabIe (kg/d) | Existing - 1.44 Proposed- Nil
b Quantity of Hazardous Waste generation with source and mode of Disposal as per
" | norms '
HWM details are prowded as below:
_ Quantily
Was te Hazardous Existing Additional | Final Method of
waste. .
Category Generated consent - | for Proposed handling
quantity Proposed | quantity




Shall e collected -
in Leak proof
containers and
disposed only to

. 3.0KL/A | KSPCB registered
5.1 Used Ol 05KL/ A |25KL/A authorized
- (3.0 Ieprocessors
MT/ A) provided the oil ‘ .
S s the B 4 )
standards as per
schedule-5 part-A
of the rules
Store in a secured
manner and
handed over to
Wasie KSPCB authorized
/residues ?gjiii;tor (M/s.
5.0 containing Oil | 0.05 0.45 .o
(Oil soaked MT/ A MT/A 0.5MT/A Eimenes Pvt.
cotton and Qil , ci..r)1 / co;i in
filter incineration
. ers] cement kiln,
having valid
authorization and
consents.
To be disposed to
Process residue | ;11;};;?:; Cli. (M/s
and ’
an - Century
28.1 waste 3.5MI/A |35MI/A |7Z0MT/A .
(distillation - Refineries Pvt.
residue) | Ltd.) having valid
o .authorization
and congents,
To be disposed to
authorized
' Gpent ‘ 0N -| incinerator having
| Cé’rﬁn Jspent | 08 MI/A | 54MT/A 6OMI/A 1 ot
28.2 catalyst ' 114 12.0 authorization and
Filter material | oML/ A | MT/A /a0 é";:f:‘;s (M/s.
1y
- Refineries Pvt.
. Lid.).
Off specification | 0.3 MT/A 1LOMT/A | Tobe disposed to
products authorized
0.7 MT . .
Mask, . _ 7MT/A incinerator (M/s.
loves/shoe 0.6 MT/A : Centur
28.3 5 . | Y
covers, head SAMI/A 6.0 MT/A | Refineries Pvt.
caps. Ltd.) having valid
. 54 MT/A
Contaminated MI/ A authorizaton and |
packing 0.6MT/ A 6.0 MT/A | consenis,

hl




| material

Quantity of E waste
generation with

© | sourceand modeof - | N
Disposal as per norms
2% R‘isk Assessment and NA
disaster management
27 | POWER ,
Total Power S.N DescriptionExisting Proposed | Total | Source
o | Requirement in the 1‘ e g&}’ﬂdw Capacity g;di’ﬂdﬁy o
OP erational Phase requirement KVA KVA ‘
with source
S.N| DescriptionExisting Proposed Total
Numbers of DG set Capacity| Qty| Capacity| Qty| Capacity| Qty|
b and capacity in KVA 1 .1 D.Gset 100 |2 - - 100 |2
" | for Standby Power x -- KVA & KVA &
Supply o o
Tuel (HSD) Requirement (L/hy)
Details Existing Additionel | Total | Capacity
_ Proposed
Details of Fuel used = || Steam 12. 0 12 200 -
with purpose suchas | [ 2otler . Kgs/hr
¢. | boilers, DG, Furnace, Steam =3 0 28 600
TFH, Incinerator Set bofler — : Kes/hr :
el Thermlc SN 0 1 R I § I 0 [ 0 Y " B
" fluid heater . : keal / hr
Power’ 16 0 16 100
generator KVA
Power 25 0 25 160 .
|| penerator '  KVA
Energy conservation | Will be provided in EIA,
plan and Percentage ‘
a ! of savings including
" | plan for utilization of
solar energy as per
ECBC 2007
28 | PARKING
. Parking Requirement | Parking will provide as per norms
as per norms
b Internal Road width | 7.0m
" | (RoW)




Any other information | No
specific to the project
{Specity)

The Proponent and Environment Consultant attended the meeting of SEAC to
provide clarification/additional information,

-The committee ‘appraised then‘pro]:;dsal,as per. the Notification. dated: 8-3-2018 .. ... .4
" issued by MOoEF & CC considering the information provided in the statutory ;
application-Form I, pre-feasibility repott, proposed ToRs and clarification/additional
information provided during the meeting, The committee decided to recommend the
proposal to SEIAA for issue of Standard ToRs and following additional ToRs to conduct
~the FIA studies in accordance with the EIA Notification 2006 and relevant guidelines
. and to conduct public hearing,

3

Details of adjacent industries and impact on the same from this industry.
Scheme of design and capacity of the MEE to be provided. ‘:
Process flow chart and No. of reactors to be explained.

Solvent storage and solvent recovery system to be explained,

Green chemistry adopted in the process to be highlighted.

Scheme of design anf _capacity of establishment of Effluent Treatinent plant to

be provided.
7) The contamination of soil and water due to use of septic tank may be assessed.
8) Methodology of decontamination and disposal of discarded containers along

W N
A e e NI N

R

with the details on its record keeping, management of effluent to be generated
from decontamination of the discarded containers etc,, - : ;

9) Location of the monitoring station should be decided so as to take into

' consideration” the predominant downwind “ditection, population” zoné ‘and T '.
sensitive receptors. There should be at least one monitoring station in the
upwind & down wind direction at a locahon where maximum ground level
concentration is likely to occur.

10) Assessment of ecological damage with respect to air, water, land and other
environmental attributes. The collection and analysis of data shall be done by
an environmental laboratory duly notified under the Environment (Protection)
Act, 1986, or an environmental laboratory accredited by NABL, or a laborat(_)ry
of a Council of Scientific and Industrial Research CSIR) institution working in
the field of environment,

11) Preparation of EMP comprising remediation plan and natural and community : ;

. resource augmentation plan corresponding to the ecological damage assessed
and economic benelits derived due to violation. o

57




plan to be plepaled as an mdependent chapter in the. EBIA report by the
accredited consultants. "

Action:.  Secretary, SEAC to forward the proposal to SEXAA for further necessary action.”
198,13 Proposed Modification in manufacturing of Bulk Drugs & Intermediates Project at Plot

"No.23-B, KIADB Kolhat Industrial Area, Nizampur Hobli,- Bidar Taluk, Bidar District by
M/s. Chorus Labs Limited (SEIAA 16 IND (VIOL) 2018)

12) The remediation -pldan-and the natural and community resource augmentation —

Ii,l(') PARTICULARS . . INFORMATION
Mr. P. Subbha Reddy
1 | Name & Adduress of the Pr O]eCt Director
| Proponent At Plot No. 98, HMT Sathavahana nagar, Opp.

KPHB, Kukalpally, Hyderbad-72

S M/s. Chorus Labs Limited,
2 | Name & Location of the Project At Plot No. 23-B, KIADB Kolhar Industrial Area,
Nizampur Hobli, Bidar Taluk & District, Karnataka,

Latitude - 17°54'57.89”"N

3 | Co-ordinates of the Project Site Longitade - 772810 46"E

4 | Environmental Sensitivity : _
' PaPMash river - 3.4 Km (NE)
Janwada kere - 8.0 Km (N)
Karanja Riservoir -~ 15 Km (W)

Distance From nearest Lake/

a River/ Nala

Honnikere Reserved forest - 2.0 Km (N)
Chitta Reserved forest - 3.2 Km (SE)
Kamthana Reserved forest - 3.9 K (IN)

Distance from Protected area
b. | notified under wildlife protection

. . Kaplapur protected forest - 5.6 Km (NW)
c Distance from the interstate Karnataka - Telangana- 11.3 Km (SE)
' | boundary Karnataka - Maharashtra- 37 Km (N)
whether located in critically / No '
d. | severally polluted area as per the
CPCB norms

Type of Development as per schedule | Activity 5 (f) of Category-B
5 | of BIA Notification, 2006 with relevant

serial number
o | New/ Expansion/ Modification/ Modification
Product mix change ‘ . ,
7 | Plot Area (Sqm) 14,038 Sqmt
8 | Built Up area (Sqm) ‘ 6,890 Sqmt
9 | Component of developments ' uII\l/iEtmuIachmng of Bulk dr ug and Intermediates
10 | Project cost (Rs, In crores) Rs. 6.5 Crores

11 - | Details of Land Use {Sqm)




PNNEXURE - K4

TR %’1 |

State Level Environment Impact Assessment Authority-Karnataka

(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986}

No. SEIAA 15 IND (VOIL) 2018 ' Date:15.06.2018
 To, o '
' M/s. Resonance Laboratories Pvt, Ltd.
Plot No. 8C & 9A KAIDB Industrial area,
Bashettihalli , Doddaballapur Taluk,
Bangalore Rural District - 561203, !
Sir, bl

Sub: Change in Product-mix in existing manufacturing facility at
Plot No. 8C & 9A KAIDB Industrial area, Bashettihalli
Doddaballapur Taluk, Bangalore Rural District of M/s
Resonance Laboratories Pvt. Ltd. - issue of ToRs and additional
ToRs Regarding,.

Ref: 1. Proceedings of the 198% SEAC meeting held on 19t May 2018, i
2. Proceedings of the 150t SEIAA meeting held on 015t June 2018 i

L

This has reference to your online apphcatlon dated 11.04.2018 bearing
proposal No.SIA/KA/IND2/24257/2018 addressed to SEIAA, Karnataka on the
subject mentioned above along with Form-1, Pre-feasibility report as per the EIA
Notification, 2006. : 2

It is a proposal seeking Fnvironmental Clearance for change in product-mix
in existing manufacturing facility by M/s Resonance Laboratories Pvt. Ltd, on a total
plot area of 32374.9 Sqm.(8 acres).This is a project falling under the category B of
item 5(f) of the Schedule to EIA Notification 2006.

The Ministry has issued a Notification vide S.0. 1030(E) dated 8% March, 208
for appraisal of projects for grant of Terms of Reference / Environmental Clearance,
‘which have started the work on site, expanded the production beyond the limit of
environmental clearance, or changed the product mix without obtaining prior
environmental clearance under the Environment Tmpact Assessment Notification,
2006.

The State Expert Appraisal Committee (SEAC), Karnataka has considered the
proposal during its meeting held on 19% May 2018. Based on the consideration of
the documents submitted and the presentation made by you, the Committee
prebcnbed the Terms of Reference (TOR) for preparmg EIA / EMP report W1Lh at least

Pollution Control Board and subsequenﬂy ad ded ],p‘%pro_‘-’f-ﬂ'
without the prior Environmental Clearance as requlred under AN ofiff

Room No. 706, 7th Floor, 4th Gate, M.S. Building, Bangalore - 560 @01 Phone : 0 “
Website . http:/sefaa.kat.nic.in  http://seiaa.karnataka, g@vm - http:ffenvi
e-mail: msseiaakarnataka@gmail.com
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: project by M/s Resonance Laboratories Pvt. Ltd.

Based on the recommendation of SEAC and in view of the above facts and
circumstances, the State Level Environment Impact Assessment Authority opined
that it is a case of violation. Therefore, the SEIAA, Karnataka. in pursuance of the
provisions of Notification No. 5.0.1030 (E) dated 8% March 2018 hereby accords
approval to the Terms of References for Change in Product-mix in existing
manufacturing facility at Plot No. 8C & 9A KAIDB Industrial area, Bashettihalli
Doddaballapur of M/s. Resonance Laboratories Pvt Ltd for undertaking
Environment Impact Assessment (EIA) and preparation of Environment
Management Plan (EMP) as enumerated in Annexure 1, along with public hearing
(As per orders of 13,10.2017 and 14% March, 2018 by the Hon'ble High Court of
Judicature at Madras in WP No.11189 of 2017) for consideration of the proposal for
Environmental Clearance to the said project.

The ToRs are valid for a period of three years, which can be extended for a
maximum period of one year provided an application in this regard is submitted by
the project proponent, well before expiry of the validity year.

Further, the State Level Environment Impact Assessment Authority has
approved the following:

1. To issue direction under section of 5 of the Environment (Protection) Act,
1986 for suspension of the production process that has been undertaken in
violation of the EIA Notification, 2006

2. To initiate action for the violation and file a complaint before the
jurisdictional court under the provisions of section 19 of the Environment
(Protection) Act, 1986. '

3. The Karnataka State Pollution Control Board shall not issue Consent for
Operation for the above said project until the project is granted
Environmental Clearance from the competent authority.

4. You shall be required to submit a bank guarantee equivalent to the
amount of remediation plan and natural and community resource
augmentation plan with the Karnataka State Pollution Control Board prior
to the grant of EC. The quantum shall be recommended by the SEAC and
fmahzed by the regulatory authority (SEIAA, Karnataka). The bank
guarantee shall be released after successful implementation of the EMP,
and after the recommendations of ‘Lhe concerned Regional Offlce of the

- &
Member Secretary, \gfé[
Einfironment Impact Assessment Authority,
»it‘:f

Karnataka,

. is "?“@f}evel

Copy to -';Lid NS
15 Member ammatak-Sfate Pollution Control Board KSPCB, Parisara
_ Bhavan, 4% &5 e B
2 “'Guard File. = .
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Annexure 1

Terms of References for conducting EIA study and preparation of Environment
Management Plan (EMP) for Product- mix in existing manufacturing facility
project by M/s Resonance Laboratories Pvt. Ltd

A.STANDARD TERMS OF REFERENCE

1)  Executive Summary
2) Introduction
i.  Details of the EIA Consultant including NABET accreditation
ii. Information about the project proponent
iii. Importance and benefits of the project
3)  Project Description
i.  Cost of project and time of completion.
ii.  Products with capacities for the proposed project.
iii. If expansion project, details of existing products with capacities and
whether adequate land is available for expansion, reference of earlier EC

if any.

iv. List of raw materials required and their source along with mode of
transportation.

v.  Other chemicals and materials required with quantities and storage

capacities.

vi. Details of Emission, effluents, hazardous waste generation and their
management.

vii. Requirement of water, power, with source of supply, status of approval,
water balance diagram, man-power requirement (regular and contract)
viii. Process description along with major equipments and machineries,
process flow sheet (quantative) from raw material to products to be
provided. :
ix. Hazard identification and details of proposed safety systems.
~x.  IExpansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments
thereto obtained for the project from MOEF/SEIAA shall be attached
as an Annexure. A certified copy of the latest Monitoring Report of the
Regional Office of the Ministry of Environment and Forests as per
circular dated 30th May, 2012 on the status of compliance of conditions
stipulated in all the existing "environmental Clearances including
Amendments shall be prov1ded In addition, status of compliance of
Consent to Operate for the ongoing Iex1st1ng operation of the project

it from SPCB shaH be attached with the EIA EMP report
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4

5)

project by M/s Rescnance Laboratories Pvt. Ltd,

shall be submitted.

Site Details

i Location of the project site covering village, Taluka/ Tehsil, District and
State, Justification for selecting the site, whether other sites were
considered.

ii. A toposheet of the study area of radius of 10km and site location on
1:50,000/1:25,000 scale on an A3/A2 sheet. (including all eco-sensitive
areas and environmentally sensitive places)

iii. Details w.r.t. option analysis for selection of site

iv. Co-ordinates {lat-long) of all four corners of the site.

v.  Google map-Earth downloaded of the project site.

i. Layout maps indicating existing unit as well as proposed unit indicating
storage area, plant area, greenbelt area, utilities etc. If located within an
Tndustrial area/Estate/ Complex, layout of Industrial Area indicating
location of unit within the Industrial area/Estate.

vit. Photographs of the proposed and existing (if applicable) plant site. If
existing, show photographs of plantation/ greenbelt, in particular.

viii. Landuse break-up of total land of the project site (identified and
acquired), government/ private - agricultural, forest, wasteland, water
bodies, setflements, etc shall be included. (not required for industrial
area) .

ix. A list of major industries with name and type within study area (10km
radius) shall be incorporated. Land use details of the study area

x.  Geological features and Geo-hydrological status of the study area shall be
included.

xi, Details of Drainage of the project upto 5km radius of study area. If the
site is within 1 km radius of any major river, peak and lean season river
discharge as well as flood occurrence frequency based on peak rainfall
data of the past 30 years. Details of Flood Level of the project site and
maximum Flood Level of the river shall also be provided. (mega green
field projects)

xii. Status of acquisition of land. If acquisition is not complete, stage of the
acquisition process and expected time of complete possession of the land.

wii. R&R details in respect of land in line with state Government policy.

Forest and wildlife related issues (if applicable):

i.  Permission and approval for the use of forest land (forestry clearance), if
any, and recommendations of the State Forest Department. (if applicable)

i, Landuse map based on High resolution satellite imagery (GPS) of the
‘proposed site delineating the forestland (in case of projectszimyphaa
forest land more than 40 ha) Bl

il Status -of Application submitted for obtaining t Y

i 'j'?lgaraﬁéé:-élong with latest status shall be submitted. /<
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Change in Product- mix in existing manufacturing facility
project by M/s Resonance Laboratories Pvt. Ltd.

recommendations or comments of the Chief Wildlife Warden-thereon.
Wildlife Conservation Plan duly authenticated by the Chief Wildlife
Warden of the State Government for conservation of Schedule | fauna, if
any exists in the study area.

Copy of application submitted for clearance under the Wildlife

- (Protection) Act, 1972, to the Standing Committee of the National Board --

for Wildlife,

Environmental Status

i

id.

iv,

vi.
vii.

viil.

ix.

xi.

Impact and Environment Management Plan -
-'{Assessment of ground level concentraﬂon of pollutant.

i,

£ - assessed. Detallb of the model used and the input d used for
., shall also, be prov1ded The air quality contours® P

Determination of atmospheric inversion level at the project site and site-
specific micrometeorological data using temperature, relative humidity,
hourly wind speed and direction and rainfall.

AAQ data (except monsoon) at 8 locations for PM10, PM2.5, SO2, NOX,
CO and other parameters relevant to the project shall be collected. The
monitoring stations shall be based CPCB guidelines and take into account
the pre-dominant wind direction, population zone and sensitive receptors
including reserved forests.

Raw data of all AAQ measurement for 12 weeks of all stations as per
frequency given in the NAQQM Notification of Nov. 2009 along with -
min., max., average and 98% values for each of the AAQ parameters from
data of all AAQ stations should be provided as an annexure to the EIA
Report. _

Surface water quality of nearby River (100m upstream and downstream
of discharge point) and other surface drains at eight locations as per
CPCB/MoEF&CC guidelines.

Whether the site falls near to polluted stretch of river identified by the
CPCB/MoEF&CC, if yes give details.

Ground water monitoring at minimum at 8 locations shall be included.
Noise levels monitoring at 8 locations within the study area.

Soil Characteristic as per CPCB guidelines.

Traffic study of the area, type of vehicles, frequency of vehlcles for
transportation of materials, additional traffic due to proposed project,
parking arrangement etc.

Detailed description of flora and fauna (terrestrial and aquatic) ex1st1ng in
the study area shall be given with special reference to rare, endemic and
endangered species. If Schedule-I fauna are found within the study area,
a Wildlife Conservation Plan shall be prepared and furnished.
Socio-economic status of the study area.

! be pld

'
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iv.

vil.

viii,

ix.

xi.

xii,

xiii.
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Change in Product- mix in existing manufacturing facility
project by M/s Resonance Laboratories Pvt, L,

location map showing the location of project site, habitation nearby,
sensitive receptors, if any.,

Water Quality modelling - in case of discharge in water body

Impact of the transport of the raw materials and end products on the
surrounding environment hall be assessed and provided. In this regard,
options for transport of raw materials and finished products and wastes
(large quantities) by rail or rail-cum road transport or conveyor- cum-rail
transport shall be examined.

A note on treatment of wastewater from different plant operations, extent
recycled and reused for different purposes shall be included. Complete
scheme of effluent treatment. Characteristics of untreated and freated
effluent to meet the prescribed standards of discharge under E(P) Rules.
Details of stack emission and action plan for control of emissions to meet
standards.

Measures for fugitive emission control

Details of hazardous waste generation and their storage, utilization and
management. Copies of MOU regarding utilization of solid and
hazardous waste in cement plant shall also be included. EMP shall
include the concept of waste-minimization, recycle/reuse/recover

_ techniques, Energy conservation, and natural resource conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification,
2009. A detailed plan of action shall be provided.

Action plan for the green belt development plan in 33 % area ie. land
with not less than 1,500 trees per ha. Giving details of species, width of
plantation, planning schedule etc. shall be included. The green belt shall
be around the project boundary and a scheme for greening of the roads
used for the project shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be
submitted to harvest rainwater from the roof tops and storm water drains
to recharge the ground water and also to use for the various activities at
the project site to conserve fresh water and reduce the water requirement
from other sources.

Total capital cost and recurring cost/annum for environmental pollution
control measures shall be included.

Action plan for post-project environmental monitoring shall be
submitted.

Onsite and Offsite Disaster (natural and Man-made) Preparedness and
Emergency Management Plan including Risk Assessment and damage




State Level Environment Impact Assessment Authority-Karnataka

{Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

SEIAA 15 IND (VOIL) 2018 Change in Product- mix in existing manufacturing facility

9)

10)

11)

12)

it
P

iii.

iv.

project by M/s Resonance Laboratories Pvt. Ltd.

and any other ocular defect) ECG, during pre placement and periodical
examinations give the details of the same. Details regarding last month
analyzed data of above mentioned parameters as per age, sex, duration of
exposure and department wise.

Details of existing Occupational & Safety Hazards. What are the exposure
levels of hazards and whether they are within Permissible Exposure level

(PEL). If these are not within PEL, what measures the company has

adopted to keep them within PEL so that health of the workers can be
preserved,

Annual report of heath status of workers with special reference to
Occupational Health and Safety.

Corporate Environment Policy

i

ifi.

iv.

Does the company have a well laid down Environment Policy approved
by its Board of Directors? If so, it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process /
procedures to bring into focus any infringement / deviation / violation of
the environmental or forest norms / conditions? If so, it may be detailed
in the EIA.

What is the hierarchical system or Administrative order of the company
to deal with the environmental issues and for ensuring compliance with
the environmental clearance conditions? Details of this system may be
given.

Does the company have system of reporting of non compliances /

violations of environmental norms to the Board of Directors of the

company and / or shareholders or stakeholders at large? This reporting
mechanism shall be detailed in the EIA report

Details regarding infrastructure facilities such as sanitation, fuel, restroom etc.
to be provided to the labour force during construction as well as to the casual
workers including truck drivers during operation phase.

Enterprise Social Comrrutment (ESC)

i

Adequate funds (at least 2.5 % of the project cost) shall be earmarked
towards the Enterprise Social Commitment based on Public Hearing
issues and item-wise details along with time bound action plan shall be
included. Socio-economic development activities need to be elaborated
uporn.

Any litigation pending against the project and/or any direction/order passed
by any Court of Law against the project, if so, details thereof shall also be

mcluded Has the unit received any not1ce under the Section 5 of an1ronment
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10.
11.

12,
13.

14.

C. ADDITIONAL TERMS OF REFERENCES

project by M/'s Resonance Laboratories Pvt. Lid.

control.,
Ambient air quality data should include VOC, other process-specific
pollutants* like NH3*, chlorine*, HCI*, HBr*, H2S*, HF* etc. (*as applicable)
Work zone monitoring arrangements for hazardous chemicals.

Detailed effluent treatment scheme including segregation of effluent streams
for units adopting 'Zero' liquid discharge.

Action plan for odour control to be submitted.

A copy of the Memorandum of Understanding signed with cement
manufacturers indicating clearly that they co-process orgamc solid/hazardous
waste generated.

Authorization/Membership for the disposal of liquid effluent in CEIP and
solid/hazardous waste in TSDF,, if any.

Action plan for utilization of MEE/dryers salts.

Material Safety Data Sheet for all the Chemicals are being used/will be used.
Authorization/Membership for the disposal of solid/hazardous waste in
TSDF. SO

Details of incinerator if to be installed. T Cod

Risk assessment for storage and handhhg of haza{dous Chen’u als/ solvents.
Action plan for handling & safety system:ti to.be ingBipo: te

Arrangements for ensuring health and safety of! i

of toxic materials. C ‘

2) Scheme of deSIgn and capacity of the [
3) Process flow chart and No. of reactors to be explalbed, ,
) Solvent storage and solvent recovery system to be explained.
} Scheme of d_eslgn and capacity of establishment of Effluent Treatment plant
to be provided.

6) The.contamination of soil and water due to use of septic tank may be
assessed. '

7) Methodology of decontamination and disposal of discarded containers
along with the details on its record keeping, management of effluent to be
gencrated from decontamination of the discarded containers etc.,

8) Assessment of ecological damage with respect to air, water, land and other
environmental attributes. The collection and analysis of data shall be done
by an environmental laboratory duly notified under the Invironment
(Protection) Act, 1986, or an environmental laboratory accredited by NABL,
or a laboratory of a Council of Scientific and Industrial Research CSIR)
institution working in the field of envirpnz s

9) Preparation of EMP comprising

' community resource augmentat]
damage assessed and economlc 3
10)The remediation plan and//sd n
A gmentation plan to be preg ik d g wrespendent chag@ter in the EIA
L eport by the accredited consulf a‘ﬁs LYY

nd natural and
Q&g the ecological

O e
#&‘;’5”& mnﬁiﬁggm
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11)The proponent shall get the public hearing (As per the Order dated
13.10.2017 & 14.03.2018 by the Hon'ble High Court of Judicature at Madras
in W.P. No.11189 of 2017) conducted in accordance with the procedure
prescribed under the EIA Notification, 2006 and all the concerns raised
during public consultation shall be addressed and incorporated in the Final
EIA report.

12) The consultants 1nv01ved in the prepara’non of EIA/ EMP report shall have |

accreditation with Quality Council of India/National Accreditation Board of
Education and Training (QCI/NABET). Certificate in this regard shall be
included in the EIA/EMP reports prepared by them and the data provided
by other Organization(s)/ Laboratories including their status of approvals
etc. In this regard Office Memorandum No. F. No. J-11013/77/2004-1A.IKI)
dated 30t June, 2011 and Notification No. S.0. 1030 (E) dated 8% March 2018
available on the MoEF&CC, Gol website http://www.moef.nic.in be
referred.

ﬁ%—gvng):“\ o

‘ 1ronment Impact Assessment Authority,

Karnataka.
R@ua«l o\
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Proceedings of the 242! SEAC Quline Meeting held on 7 and 8" May 2020 o
7% May 2021) I PPEVR

o .rmbe e ,e, t 7 e ,et,ﬂ : S‘E‘:Se,,,g

Sri. N, Naganna - _Chairman SEIA &
Dr. B, Chikkappaiah,iES(R) - Member

Dr.N Krishnamugthy - ~ Member

Dr M.I Hussain ) - Member

Sti G T Chandrashekrappa - Member

SriM. Stinivasa - Member

Sri J.G Kaveriappa - Member

Dr K.B Umésh - Member

Dr. Vinod Kumar C.S - Member

SriD, Raju - Member

Sri Vyshak V Anand - | Member

Sri Md.Saleem I Shaikh - Member

Dr. B.E Yogendta - Member

Dr,S.Venkatesan IFS - Secretary ]

The Chairman, SEAC, Karnataka welcomed the members of the Committee and others
present during the online meeting, All the membets present confirmed that they had received the
full set of copies of the project documents which are submitted to the Authority by the project
proponent through E-mail, to be appraised in 242 SEAC meeting. The following proposals
listed in the agenda were appraised online in accordance with the provisions of EIA Notification
2006. The MoEF Notification Dated: 27 March 2020 pertaining to categorization of projects or
activities in respect of Active Pharmaceutical Ingredients (AFI) and the O.M Dated: 13-04-2020
pertaining to Expeditious disposal of projects or activities in respect of Active Pharmaceutical
Ingredients (API) through video conference due to COVID-16 were brought to the notice and

read before the committee. The observation and decision of the Committee are recorded under,

each of the agenda items, -
Confirmation of the proceedings of 241* SE

meeting held on 23" and 24% April 2020

: ‘ i ‘
The State Expert Appraisal Committee, Karnataka perused the proceedings of 241% SEAC

‘ meeting held on 23* and 24* March 2020 and confirmed the same,

7" May 2020
10:00 AM to 2:00P

ElA ject

242,1ETA PROJECT-Proposed Change in product mix in existing manufacturing facility
Project at Plot No.8C & 9A of Bashettihalli Viliage, Doddaballapur Taluk, Bangalore Rural
District by M/s. Resonance Laboratories Pvi. Lid (STIAA 15 IND (VIQL) 2018)

5L
No

PARTICULARS INFORMATION
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1] Dr. Tushar Gore-Director
M/s. Resonance Laboratories Pvt, Ltd.
Eﬁit 1‘% o]iii;iss of the 8C & 9A KIADB Industriel Area
. PR o Bashettihalli, Doddabaliaput - — -~ = e e e —
Bengalura - 561203
2 _ M/s. Resonance Laboratoties Pvt. Ltd.
. | 8C & 9A KIADB Indusirial Area
Iljre:)l}fct& Location of the‘ Bashettihalli, Doddaballapur
Bengalim — 561203
. Karnatala State.
3 | Co~ordinates of the Project | Latitude: 13°15°37.66"N
Site | Longitude: 77°33°30.23”E
4 | Environmental Sensitivity
2. | Distance From fOAGSt A redesanahalli Lake- 3.07 Ken SSE
b. | Distance from
Protected area notified No
under wildlife
protection act
¢. | Distance from the No
interstate boundary
d. | Whether located in
| 1 critically / severally N
polluted area as per ©
| the CPCB norms :
5 | Type of Development as | 5(f) category "B’
' I%e;tiﬂssg(e)ﬁ?lemgg \ffti It is an Existing project falls, under category B, but as per MoEF & CC
relevant serial number Notification dated 14th March 2017 even category B projects shall be
appraised for grant of Environmental Clearance only by Expert
Appraisal Committee & Environmental Clearance will be granted by
MoEF &CC. The file was uploaded to MoEF Portal, vide proposal no.
TA/KA/MND2/66847/2017, dated 20.06.2017.
Now, As per MOEF&CC gazette notification no. 8.0.804 (E) dated 14th |
March, 2017 and its subsequent amended gazette Notification No. 8.0
1030 (E) dated 8th March 2018 and OM F. No. 7-11013/22/2017-TAII
(M) dated 15th March 2018 & 16th March 2018, MoEF directed to
appraise in SEAC/SEIAA.,
Now, Resonance laboratories is applying at KSEIAA under Category B.
¢ | New/ Expansion/ Change in product mix
Modification/ Produet mix :
change _
7 | Plot Area (Sq m) | 32374.9 Sq.m 9(8 Acres)
8 | Built Up area (Sq m) Existing: 2266.24
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Proposed: No change

9 | Component of developments | Resonance Laboratories propeses the change in product mix of
active Pharmaceutical ingredients with the production capacity of |
10.29 TPA with 9 No’s of APIs to 19 No’s of APIs having same
sapacity
10 | Project cost (Rs. In Crotes) | Existing cost- 25 Crores
Proposed cost-10 lakhs
11 | Details of Land Use (Sqm)
&. | Ground Coverage Area | 2226.5 ( Existing —2226.5 & Proposed — Nil) :
b, [ Kharab Land Nil _
¢. | Internal Roads 3237.49 (Existing -3237.49& Proposed — Nil)
d. | Paved area All existing internal roads are paved roads
e, | Parking Parking provided as per norms
f. | Green belt 242811 (Existing - 24281.1& Proposed = Nil)
g. | Others Specify Open space (Bxisting — 2589.988 & Proposed = Nil)
h. | Total 32374 95qm
12 | Products and By~ Products Resonance Laboratories proposes the change in product mix of

with quantity (enclose as
Annexure if necessary )

active Pharmaceutical ingredients with the production capacity of
10.29 TPA.
Number of Products : $ No’s of APIs to 19 No’s

8L Products Existing Propésed | Variation | Change in
No. Quantity | Qty (TPA) | in quantity | productmix
(TPA) scenaric
Ltmipramine Hydrochloride 1,00 1.00 0 No change
Mepyramine Maleate / Base 2.24 0,70 -1.54 Decrease
Oxyphenonium Bromide 0.30 0.50 ] No change
Oxybutynin Chloride 2.00 2.00 0 No change
Clidinium Bromide 2.00 - 2.00 0 No change
Isopropomide Jodide 0.50 0.50 ] No change
Mebrophenkydramine
Hy dmfhloﬂ.cf; 1.00 1.00 0 No change
Carbinoxamine Malcate 1.00 0.43 «0,57 Decrease
Buprenorphine Hydrochloride 0,05 0.05 0 No change
Atropine Sulfats - 0.5 0.5 New Product
i Baclofen - 0.3 - 0.3 New Product
Glycopyrrolate - 0.05 0.05 New Product:
HomatropineHydrobromide - (.15 0.15 New Product
HomatropineMethylbromide - 0.5 0.5 Netw Product
Methylphenidate HCI - 0.05 0.05 New Product
Naloxone Hydrochlotide - 0.02 - 0.02 New Product
Naltrexone Hydrochloride - 0.02 0.02 New Product
Pramoxine Hydrochloride - - 0.5 0.5 New Product
Ipratropium Bromide - 0.02 0.02 New Product
Total 10.29 10.29
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13 | Raw material with quantity and their source (enclose as Annexure if necessary )
Waste generation . : : - - — U
Quantity (TPA) Collection | Disposal |
Waste Method method
Existing Additional Total Proposad
Hazardous waste . . Leak proof .
6.75 34.75 41.5 bags and TSDF
barrels
Organic _ In-house
5.76 No change 5.76 {;;f;lélgroof organic
MSW manure
‘ Inorganic Leal proot 4 4 thorised
| 44 No change 1.44 bags and reovcl
. yelers
barrels
Mode of transportation of | The raw materials and finished products will be transported by road.
14 | Raw material and storage | All chemical used in the process are stored in a designated arca with
facitity proper labels in warehouse
Transportation and storage
15 | facility for coal / Bio~fuel in Not applicable
| case of thermal power plant
Fly ash production, storage
16 | and disposal details whereas Not applicable
coal is used as fuel '
Complete process flow _
17 { diagram and technology Detailed process description and process flow are enclosed
pmployed
- Trade effluent quantity of 104 KLD (high TDS-5.6 KID & Tow
TDS-4.8 KLD) is generated. Low TDS is handed over to M/s Green
EBuviro Systems (CETP) and agreement is enclosed as Annexure-6.
g | Detallsof B lantand | pop DS s handed over fo M's Pai & Pai chemicals (f) Pyt Ltd
8 | Machinery with capacity/ \ .
. (CETP).and agreement is enclosed as Annexure-7,
Technology used
Domestic Effluent (4.5 KLD) will be treated in STP with RO reject
of 9 KLD and Existing domestic effluent quality is enclosed as
Annexure-8.
Details of VOC emission and t Details are provided in Chapter-3, section 3.7.3 & Table 3.5- 3.6 of
PFR.
19 | control measures wherever
applicable
20 | WATER
1. | Construction Phase
a, | Source of waiet | Bore wells
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Quantity of water for
Construction in KLL.D

Nil

Quantity of water for
| Domestic . Purpose . in
KiD =

Nil

Waste weter generation
in KL.D

Nil
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Treatment facility | Nil
e. | proposed and scheme of
disposal of treated water
1L | Operational Phase -
a. | Source of water Bore wells ,
Total Requirement of Fresh 66.5
b. Water in KLD Reeyoled 13.5
Total 80
Requirement of water for | Fresh 18
c. | industrial ~ purpose /| Recycled 0
production in KLD Total | 35
Requirement of water for | Fresh 5
d. | domestic purpose in | Recycled 0
KLD Total 5
Waste water géneration Indl.lst]‘i?ll effluent 19.4
e !, Domestic sewage 4.5
in KLD Total 239
Trade effluent quantity of 10.4 KLD (high TDS-5.6 KLD & Low
TDS-4.8 KLD) is genetated. Low TDS is handed over to M/s Green
enviro Systems (CETP) and agreement is enclosed as Annexure-6.
. High TDS is handed over to M/s Pai & Pai chemicals (I) Pvt Ltd
f_' ELP/ STP capacity (CETP) and agreement is enclosed as Annexure-7,
Domestic Effluent (4.5 KLD) will be treated in' STP with RO reject
of 9 KLD and Existing domestic effluent quality is enclosed as
Annexure-8,
g. techrology — employed Inds. Efftuent to CETP and Sewage to STP.
for Treatment
Scheme of disposal of
h. | excess treated water if | Treated water will be recycled. Solid waste will be sent to TSDF
any

Infrastructure for Rain water

Provided in EIA report

21 )
harvesting
2 Storm water management Will be provided in EIA report
plan
23 { Air Pollution
a. | Sources of Air poliution DG sets , Steams Boilers and Process emission
b. Composition of Diesels and Furnace oil
Emissions .
c. | Alr pollution control Stacks as per CPCB guideline
measures proposed and
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technology employed
24 | Noise Pbiiuﬂo_n
' X Sources of Noise DG sets ’, Steam Boilers, Centrifuges, Air compressors, Cooling
" | pollution Towers and Putaps
b Expected levels of Noise | 70 to 75dB(A)
" | pollution in dB
. Noise pollution control | sound acoustic and Noisé insulators
" | measures proposed
23 | WASTE MANAGEMENT
I. | Operational Phase
Quantity of Solid weste | Biodegradable ( kg/d) Existing — 5,76 Proposed- Nil
8, | generated per day and - — -
their disposal Non- Biodegradable (ikg/d} Existing — 1.44 Proposed~ Nil
b. | Quantity of Hazardous Waste generation with source and mode of Disposal as per norms

HWM details are provided as below:

Waste
Category

waste Genarated

Quantity

Hazardous Existing Additional
consent | for

quantity Proposed

Final
Proposed
quantity

Method of
handling

5.1 Used Oil

05KL/A |25KL/A

3.0KIL/A

(3.0
MT/A)

Shall be collected
in Leak proof

containers and

disposed only to
KSPCB registered
authorized
reprocessors
provided the oil
meets the

| standards as per

schedule-5 part-A
of the rules

Waste /residues

52

containing Oil

(Oil soaked
cotton and Oil
filtersy

045

.05 MT/Aj 1 MT/A

0.5 MT/A

Store in a secured
manncr and
handed over io
KSPCB authorized
incinerator (M/s.
Century Refineries
Pvt. Ltd.)/co-
incineration in
cement kiln,
having valid
authorization and
consents.
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To be disposed to
Process residue authorized
and incinerator (M/s.
28.1 waste 35MT/A | 3.5 MT/A | 7.0 MT/A | Century Refineries
(distillation Pvt. Ltd.)) having
| residue) valid authorizetion
and consents,
To be disposed to
.1 authorized
Spent 06MT/A | saMma | SOMIA | icinerator having
282 carbon/Spent 114 valid authorization
catalyst " 12.0
- . 0.6MT/A | MT/A _ and consents (M/s.
ilter material MT/A ¢ !
entury Refineries
! Pvt. T1d.),
283 | Off 0.3 MT/A | 0.7MT/A | 1.0 MT/A | To be disposed to
! sisaidiaction uithaizad
Quantity of E waste
generation with source
“ | and mode of Disposal as NA
per norms ‘
26 Risk Assessment and disastet NA
managemsnt
27 | POWER
Total Power S.N| DescriptionExisting Proposed | Tofal Source
Requirement in the Capacity | Capacity | Capacity
A | Operational Phase with || ! | Power 200 KVA T - 200 KVA| BESCOM
source requirement
. | 8.N| Descriptio Existing Proposed | Total
Numbers of DG set and n Capacity] Qty Capacity Qty| Capacity | Oty
b. | capacity in KVA for 1 | D.G set 100 KVA 2 - - | 100 KVA &| 2
& 160 KVA
Standby Power Supply 160 KVA
¢c. | Details of Fuel used with Fuel (HSD) Requirement (L/hr)
purpose such as boilers,
DG, Furnace, TFH, Details Existing Additional | Total Capacity
Incinerator Set etc.., Proposed
Steam |12 0 12 200
boiler Kgs/hr
Steam 28 ] 28 600
boiler Kgs/hr
Thermic 10 0 10 1lack
fluid heater keal / hr
Power 16 0 16 100
generator KVA
Power 23 0 25 160
onarator KVA
. Page 8 of 67
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Energy conservation
plan and Percentage of
savings including plan
for utilization of solar .
energy as per ECBC
2007

Will be provided in EIA,

28 | PARKING

a

Parking Requirement as | Parking provided as per norms
per norms )

b Internal Road widith 7.0m
" | (RoW)

Any other information | No
29 | specific to the project
{Specify)

The Proponent and Environment Consultant attended the meeting of SEAC to provide

clariﬂcation/additional information.

The committes appraised the proposal as per the Notification dated: 8-3-2018 issued by

MoEF & CC considering the information provided in the statutory application-Form I, pre-
feasibility report, proposed TORs and clarification/additional information provided during the
meeting. The committee decided to recommend the proposal to SEIAA for issue of Standard
TORs and following additional TORs to conduct the EIA studies in accordance with the EIA
Notification 2006 and relevant guidelines and to conduct public hearing.

1)
2)
)
4)
3)
6)

7)
8)

9)

Details of adjacent industries and impact on the same from this industry.

Schetme of design and capacity of the MEE(Multiple Effect Evaporator) to be provided.
Process flow chart and No. of reactors to be explained.

Solvent storage and solvent recovery system to be explained.

Green chemistry adopted in the process to be highlighted.

Scheme of design and capacity of establishment of Effluent Treatment plant fo be
provided, ' :

The contamination of soil and water due to use of septic tank may be assessed.
Methodology of decontamination and disposal of discarded containers along with the
details on its record keeping, management of effluent to be generated from
decontamination of the discarded containers etc.,

Location of the monitoring station should be decided so as to take into consideration
the predominant downwind direction, population zohe and sensitive receptors, There
should be at least one monitoring station in the upwind & down wind direction at a
location where maximum ground level concentration is likely to occur.

10) Assessment of ccological damage with respect to air, water, land and other

environmental attributes. The collection and analysis of data shall be done by an
environtmental laboratory -duly notified under the Environment (Protection) Act, 1986,
or an environmental laboratory aceredited by NABL, or a laboratory of a Council of
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Scientific and Indusirial Research CSIR} institution working in the field of

environment. .
11) Preparation of EMP comprising remediation plan and natural and community resotrce

augmentation plan corresponding to the ecological damage assessed and economic

benefits derived due to violation.
12) The remediation plan and the natural and community resource augmentation plan to be

prepared as an independent chapter in the EIA report by the accredited consultants.

Accordingly TORSs were issued on 15-06-2018. The proponent has submitted the EIA report of
28-04-2020. The same was placed before 242™ SEAC online meeting for EIA appraisal,

The proponent and consuitant attended 242* SEAC meeting held on 07-05-2020 for E[A
appraisal.

Ag seen from the records the project was started in 90s and continues to operate based on
the CFE and CFO issued by KSPCB and the plant is operating till today. This has been
categorized under violation category for the fact that the proponent has not obtained EC as per
the EIA notification 2006,

As per the FIA report the proponent is proposed to take effluents to CETP and for this he
has agreed to convert into ZLD. The propanent has also agreed that he will go for elternatives to
toluene solvent,

As far as damages due to violation the proponent has stated that all the parameters are
within the permissible norms and hence he reiterated no damages have been caused due to the
operation of the plant in the absence of EC,

However in this regard he came forward to earmark Rs15lakhs towards the remediation
measures and he has also agreed to submit the detailed damages caused due to this plant as per
Kyoto protocol. '

As far as CER is concemed the proponent has stated that he will contribute Rs 10Lakhs to PM care
account,

The committee after discussion and deliberation decided to recommend the project for issue of
Environmental Clearance subject to submission of the following information to SETAA.

1} Revised EMP incorporating proposed ETP along with flow chart in order to achieve ZLD may be
worked out and submitted. ‘
2) Revised land use and land cover analysis of study area based on high resclution satellite

imagery may be prepared and submitted.

3) Detailed damages and remediation measures caused due to this plant may be worked out and
submitted as per Kyoto protocol.

The committee also imposed the following condition.

1) Toluene solvent may be replaced by alternatives.
2) Install separate ETP instead of sending effluents to CETP in order to achieve ZLD.

Page 10 of 67




3} For boiler fire] biomass briquettes may be used.

Action:  Secretary, SEAC to forward the proposal to SEIAA with the above conditions for
further necessary acfion, -

242.2 Proposed Bulk Drug and Intermediates Manufacturing Unit Project at Plot Nos.136A &
137 of Kolhar Industrial Area, Kothar Village, Bidar Taluk & District by M/s. SAI LIFE,

SCIENCES LIMITED (SFIAA43IND2018)

SL. PARTICULARS INFORMATION

No

Mr. A. S. Raju

: . #1401 & 02, SLN Terminus, Sucvey No. 133,
I | Name & Address of the Project Proponent | Gachibowli Miyapur Road, Gachibowli, Hyderabad
500032, Telangana State.

M/s, 8ai Life Sciences Limited., Establishment of
APT’s, Intermediates products and R&D unit for

2 | Name & Location of the Project custom synthesis,
Plot No 136-A & B and 137, Kolhar Industrial
Area, Bidat,
Project site Co-ordinates
Co-ordinates Directions
Latitude 17°54°27.87" N North West
Longitude 77°27°29.40" E
3 | Co-ordinates of the Project Site igtxlg’:?fdi77g:;2’?93?86 SI:IE North
Latitude 17°54°28.15” N North Fast
Longitude 77°27°34.65" E
Latitude 17°54°25.41"N South

Longitude 77°27°32.37" E

4 | Environmental Sensitivity

Distance from Nearest Lake/ River/ -

Nala
b Distance from Protected area notified | -
" | under wildlife protection act

a.

Projecct is located at 11.8 KM from interstate
boundary;, Karnataka State — Telangana State.
g whether located in critically / severally | -
__| polluted area as per the CPCB norms

C. Disfance from the interstate boundary

Type of Development as per schedule of SI. No. 5(f) of EIA notification 2006, Synthetic
S | EIA Notification, 2006 with relevant serial | organic chemicals industry - bwlk drugs and

number intermediates.
6 New/ Expansion/ Modification/ Product New
mix change
7 | Plot Area (Sgm) 8064 SQM or 2 Acres
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ANNEXUVRE —R 6

186k BRIAA Meeting 'Pmu%edmga

'1'86*4 Fresh Projects (Rec ommended far ECY

186&1 Proposed: Chiange in prduct mix in exwtmg manufacturing facﬂﬂ'y Project

at Plot No8C & 9A of Basheitihalli Village, Doddaballapur Taluk,

‘Bangalore Rural District by Mfs Resonance Laboratories Pvt Lad (SEIAA

15 IND (VIOL) 2018}
This is a project from M/s. Resonance Laboratoues Pyt Ltd seekmg
- Environtmentdl - clearance for change in product mix of active.” Pharmaceutical
- ingredients with the production capacity of 10,29 TPA with 9 No's of APls to 19 No's of

APls with same capamty in existing: manufacturmg facihty having plot area ﬁf 32374.9
- Sgm.. _
The details of the APIS are as follows:

. Diates 29 My 2020

TEL T Products Exiating Proposed Va*ria%i’gjﬁ ' -Changé in |
1 Ne, : ' 1 Quantity | Oty in - productmix |

(T}?A) _ATPA) | quantity | scenario

. Toipramine Hydrochloride | 100 1 100 1 0 | Nochangs |

Y | Mepyramine Maleate / Base | 2,24] Loogm b <154 1 Decrease

| Oxyphenonium Bromide | - 050 050 } 0. i Nochange |

| Clidinfum Bromide 200 | 200 | ©» | Nochange |

I
2
14 | Oxybulynin Chloride 200 200 ] 0 No change
&
7.

% Isopropomide Todide 050 - 080 o1 N(ﬁ_ﬁiﬁaﬁﬁge

”Mebmphenhy&mmme . _ T f.
Hydrochloride 1.00 100 0 I No- change

8. | Carbinoxamine Maiea%e | 100 oA 057 T‘.’?ecmag@

9. | Buprenorphine | T R
1 Hydeochloride o 405 |- 095 | 0o .Nm change

kT Atropine Sulfate R “New
| - 8 Product

1M Baclofen R B 63 | o8 New

Product |

3-25 :‘;'Gﬁgyco;gﬁyrr{ﬁéié o T 80&3 0.05 T New

_ Product |

REEH Homatrnpmeﬂydmbwmmie T T0ds ] 0IE T | New
_ . - - : : - Produact

€| HomatropineMethyloromida | = | 08 | 05 | New
fethyl T _Product _

5. 'Meﬁylpheﬁi&atﬁ}i@ T w . '7"005 R R New

Nty —p e

: Nalexone Hycirmhimlde P . 0.02 002 | Product

_ Naltrexane Hydmrhlcmde g - .' .Q._(}?;_ 005 | Product

. ?:’1ﬂﬁ"f‘“‘??‘?‘?‘?H?”dm“-m‘%f‘e oo B s | produc
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ETR Ipratropium Biomide | & T o 7] New
L o o ' 1 o g0z - Pxfﬁducti:_

[Toal " ig29 | 1949

The cormmittee meeting held on 19.5.2018 appraised the proposel as per the
MNotification dated: 83-2018 issued by MoEF & CC considering the information
provided in the statutory application-Form 1, preufeasxblhty fepart, proposed ‘TORs and
“dlarification/ additionial information provided during the meeting, The committee
decided 1o recommend the proposal to'SEIAA for issue of Standard TORs along with
zdditional TORs to conduct the BIA studies in accordance with the BIA Notification
2006 and relevant guidelines and to conduct public hearing, The Authority during the
‘meeting held on 162018 decided to issue ToR as recommended by SBAC for
conducting the Fnvironment Impact Assessment study in aceordance with EIA
Noﬁﬁcmm, 2008,

The Authority during the meeting held on 1.6.2018 perused the proposal and
- took note of the recommendation of SEAC. The Authority noted that the propenent
have stated that they hacl Consent for Establishment/ Cperation for 9 prodacts with ak
. total capacity of 9.20 TPA and they have stibsequently added 10 products after the
inception of ELA NoHfication, 2006 for manufachure without increase in the total
'quannty of products, However, no prioy Environmental Clearance has been obtained
forchange in the product-inix. The Authority therefore opined that the activity in the
industyy is in violation of the provision of the BIA Natification, 2006 having undertaken
marnufackuring of bulk drugs without priot Biwitonmental Clearance as required under
EIA Notification, 3006, In view of the above facts and vircumstances the Authority
decided to issue ToR for conducting the Brvironment Impact Assessment $tady. with

public consultation fm]lﬁmng the procedure lald down in the Notification No. 5.0 804

(E) dated 14% March 2017, Nohfmatixzm Na 80,1030 {B) dated 8 March UL

_ Accordingly TORs were issued on 1 15:06-2018, Ihe pmponent has subrmkteci the
- EIA repurt on 28-04-2020,

The pmpmsal Was placed before 24774 SEAC gnline meeting for ELA appraisal.

The pmpment and consultant attended 24204 SEAC tnceting held on 07652020
for HTA appraisal. The Coramittee noted that as seen from the fecords the project was
--5%:&1?&&;1 m 905 ;:mc’i canbnues to opemte based on the CFE and CFO 1sﬁued b}? KSPCB
fc»r the faci: that the pmponent has ncat obta.med EC as pex the ‘EIA ile] E:lflcahrm 2006 As
per the BIA report the proponett i proposed-to take éffluents to CETP and for this he
‘has agreed to-comvert inte ZLD. The pmp@nent has also agreed that. he will go for
-alternatives to tolusng solvent,

- Ag far as damages due fo ‘v:i@latmrt the pmp{ment has statéd th&t all e
pardineters are within the permissible norms and hehce he reiterated no: damages have
“héen caused due to the operation of the plaiit fn the absence of HC. - However in this
regard he came forward o em'mmk K15 takhbs fowards the remediation measures 2 '_ﬁ. :

. -




186 SHIAA Meeting Procesdings L e DAt XSMaygR0

“he has-also ag:reeci to submit the defallt.{i damﬂges caused due to this plant ag per Kyoto
protocol.

As far as CER is concerned the pmpment has stated Mhat he will contribute Rs .

10Lakhs to PM care account. The cormittee after discussion and deliberation decided
to recommend the project for ssue of Environmental Clearance subject o szbavission of
the &)l}.omng mfo:rmaﬁon to SEIAA.

1) Revised EMP- incorporating pmpmsed ETP along with flow chart i m mrder to
achieve ZL1 may be worked out and subimitied.
2 Revised land use and land cover analysis of study ar ea based on high resc}hmcm_
satellite imagery may be prepared and submitted, ' :
3) Datailed damages and remediation measures caused due to thls piant may be
worked cutand submitted as per Kyoto protricol.

The committee also inposed thie following condition,
1) = Toluene solvent may be replaced by alternatives. .
2y Instafl separate ETP mstead of sending efﬂuents to CETP in order to
_ -achieve 21D, _
3 For boiler fusl biomass bnquettes may betged,

 The Auiiﬁ‘:;'rity,pemsﬁed. the Pifopas‘_al and took fote of the secommendation of
BEAC. '

The Autherity after discussion decided to issue Environental Clearance subject
o aubmi%mn of the following:

a) Bank guarantee for an amount of Rs.15 Lakhs with the Karnataka Btate
Pollution Control Board, Bengalury alonig with details of remediation -
‘plan and Natural and Community Resource fmgmenhtmx Plan and the
tire fraute for exection of the same, :

B) -An aci:mn plem thh activities pmp%ed *under CER int aamrdame wn:h '
‘Gwemmeﬁ’c (}E anm, aﬁocanon of fmds abzﬁﬁsi each mf the actwmas
and the Hme feaine within which such activities will be completed, The
funds ‘so eartarked shall be in accordance with para 6 (i) and the

' activities shall be in accordance withpata 6 (V) of thesald OM. =
. The Authority also decided o impose an adeditional condition that the- pre:t;ect
authority should establish BTP with zero liquid discharge ZLD) facility  before
commeneing proposed expangion 7 mt}dlﬁcahon

_ The Au‘s:hc}nty also decided to file a complamt agamst ihe projest” pmponent
'b&fow Iur:lsdmtsonal court caf iaw fnr the aiieged mcﬂatam undex section 19 af tha '
smmtmn dﬁh 1:0 C{)VIB 19 ’[‘il’ie Auﬂmmty also demded i auth:mze ‘Shn H X Vasan&h

Advocte atid  Shri Ravikumar LK, S("lenﬁfzc OHicer, Deparmmnt of Fomst, Feology
and Environment for filing the mmplami: olles

17




—State Level Environment-impact Assessment Authority-Karnataka -
(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

No. SEIAA 15 IND (VIOL) 2018 e Dater 24-08-2020 ———-

To,
Dr. Tushar Gore
Director
M/s Resonance Laboratories Pvt Litd.
Plot No. 8C & 9A KIADB Industrial area
Bashettihalli, Doddaballapura Taluk
Bangalore Rural District-561203

Sir,

Sub: Change in Product mix within the existing manufacturing facility at
plot No. 8C & 9A KIADB Industrial area, Bashettihalli,
Doddaballapura Taluk, Bangalore Rural District By M/s Resonance
Laboratories Pvt Ltd . - issue of Environmental Clearance Reg. -

ok ok ok

This has reference to your online application dated 11% April 2018 bearing
proposal No.SIA/KA/IND2/24257 /2018 and proposal
No.SIA/KA/IND2/52947/2018 addressed to SEIAA, Karnataka on the subject
mentioned above. The proposal has been appraised as per procedure prescribed in
the provisions under the EIA notification, 2006 on the basis of the mandatory
documents enclosed with the application viz., the application in Form-1, Pre-
feasibility report, EIA Report and the additional clarification furnished in response
to the observations of the SEAC, Karnataka.

2. The Ministry of Environment, Forest & Climate Change have issued a
Notification vide 5.0. 1030(E} dated 8t March 2018 for appraisal of projects for grant
of Terms of reference/ Environment clearance, which have started the work on site,
expanded the production beyond the limit of environmental clearance or changed
the product mix without obtaining prior environmental clearance under the EIA
Notification 2006.

3. It is’ a proposal seeking Envirommental clearance for Proposed Change in
production in existing manufacturing facility at plot No. 8C & 9A KIADB Industrial
area, Bashettihalli, Doddaballapura Taluk, Bangalore Rural ,Bgstg‘lg:ﬁ i ;byﬂ‘ﬁrp
M/ s Resonance Laboratories Pvt, Ltd,. . This is a project covered und%;ﬁi#ﬁl NG5 of- A X

the Schedule Under of EIA Notification 2006 and amendments madaihere 0%3;&@%%‘

e :
Room No. 708, 7th Floor, 4th Gate, M.S. Bustdmg, Bangalore - 560 001 Phone : 080- 220@24@7 Fax 080 2225437‘?&
Website : http: //envwonmenfclearance nic.in hitp://sefaa. karnataka.gov.in  e-mail : msse|a3kérqatzakg@gmall“60m




State Level Enivironment Impact Assessment Authority-Karnataka
(Constituted by MoELF, Government of India under section 3(3) of E(P} Act, 1986)

Change in product mix within the existing
SEIAA 15 IND (VIOL) 2018 manufacturing facility by M/s Resonance Laboratories
Pyt Ltd

of total area of the project site. ‘The total estimated pro]ect cost is Rs. 15.43 Crores.

.. .. Total manufacturing capacity is 1029 TPA. The list of change of existing products

Wl’rh capacities are given | below:-

l‘ii Products Q‘;}a;l:ty
1, Imipramine Hydrochloride 1.0
2. Mepyramine Maleate/Base _ ~0.70
3. Oxyphenonium Bromide 0.50
4. Oxybutynin Chloride 2.00
5. Clidinium Bromide 2.00
6 Isopropomide Iodide 0.50
- Mebrophenhydramine 10
' Hydrochloride '
8. Carbinoxamine Maleate 0.43
9. Buprenorphine Hydrochloride 0.05
10. | Atropine Sulfate 0.5
11. Baclofen 0.3
12. | Glycopyrrolate 0.05
13. | HomatropineHydrobromide 0.15
14. | HomatropineMethyl bromide 0.5
15. Methylphenidate HCI 0.05
16. | Naloxone Hydrochloride 0.02
17 | Naltrexone Hydrochloride (.02
18. | Pramoxine Hydrochloride 05
19, | Ipratropium Bromlde 0.02
Total 10.29
5. The total water requirement for the proposed project is 61 KLD, and it will be

met from the KIADB water supply / Bore well. The wastewater generation will be
23 KLD, out of which 4 KLD will be domestic sewage and 19 KLD will be industrial
effluent. Industrial effluent will be segregated into I—ITDS of 8.2 KLD and LTDS of
10.8 KLD. HTDS effluent after primary treatment will be treated in MME followed
by ATFD. Salts / sludge collected from Filter press & ATFD will be sentt %S
LTDS effluent, dome:,tm sewage and condensate from MME & AT DEA# f/ E'heai: f"\“\
ETP. This treated effluent will be further treated in RO plant #&d" f
w111 be reused in the cooling tower water makeup, washing/s
greenbelt. RO rejects will be mixed with HTDS effluent Ak
ﬁ

requirement is 200 KVA and will be met from BESCOM, a Brangh,
Power D1str1but10r1 Corporauon Limited (KPTCL)..




State Level Environment Impact Assessment Authority-Karnataka
{Constituted by MoEF, Gevernment of India under section 3(3) of E(P') Act, 1985)

Change in product mix within the existing
SEIAA 15 INTD) (VIOL) 2018 manufacturing facility by M/s Resonance Laboratories
PvtLid

Existing Industry unit has DG set of 100 kVA, 160 kVA and it is proposed to
add 2 x 250 kVA, as standby during power failure. Existing unit has 200 kg/hr, 600
- kg/hr capacity HSD fired Boilers and a Thermic fluid heater of 1 Lakh Keal capacity.
It is proposed to add 1 x 2 TPH Boiler B
6. The Hazardous wastes generated after change in product mix are used oil of
3 kL/Annum shall be disposed through KSPCB authorized re-processors; Waste
/residues containing Oil, of 0.5 TPA shall be handed over to KSPCB authorized
incinerator; Process residue of 10 TPA shall be handed over to KSPCB authorized”
incinerator; Spent Carbon of 6 TPA shall be handed over to KSPCB authorized
incinerator; Spent Catalyst of 150 kg/Annum shall be sent for reactivation to
suppliers; Filter material of 12 TPA, Off specification products of 1 TPA, Mask
Gloves/ shoe covers, head caps of 6 TPA, contaminated packing material of 6.6 TPA
shall be handed over to KSPCB authorized incinerator; Spent Solvent of 70 TPA
shall be disposed through authorized recycler; Chemical sludge from ETP of 45 TPA
shall be sent be disposed to TSDF and Empty barrels/containers/liners
contaminated with hazardous chemicals of 350 Nos/Annum shall be disposed
through authorized recyclers.

7. The project proposal was considered by SEAC during the meeting held on
19% May 2018 as a case of violation of EIA Notification, 2006 in the light of
notification - No. 8.0. 804(E) dated 14% March 2017 and S$.0.1030 (E) dated
8t March 2018 issued by MOEF&CC of product Mix/ Change of Product mix
without prior Environmental Clearance and got recommended for issue of ToR. The
SEIAA considered the proposal during the meeting held on 15 June 2018 and
decided to issue ToR for conducting EIA study. Accordingly ToR was issued on
15% June 2018 for conducting Environment Impact Assessment (EIA) study in
accordance with EIA notification 2006, The public hearing has been conducted on
28.01.2020. The EIA has been conducted by Mr. S. Nanda Kumar C/o
SAMRAKSHAN, F- 4, I Floor, Swastik Manandi Arcade, S C Road, Sheshadripuram,
Bangalore - 560 020 who have been accredited from NABET vide certificate No:
NABET /EIA/1922/1IA0051. And EIA report was Submitted on 28.04.2020,

8. The project proposal was considered by SEAC during the video conference
meeting held on 07% May 2020. Based on the information submitted by vyou,
presentation made by you and your consultant, the State Level Expert Appraisal
Committee (SEAC) appraised the proposal and has recommended for issue of
Environmental Clearance. T

SN AT
: RN
9. The SEIAA Karnataka has considered the project in itgatie tin%N |
291 May 2020 and after due consideration of the relevant docgf@%(fs su»‘
you and.additional clarifications furnished in response to its Geservationsis
appraisal and recommendation of the SEAC, decided to acoi)d Enviro

. - s B L
Clearance in accordance with the provisions of Enmronmentxlﬂll pact
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E{P) Act, 1986)

Change in product mix within the existing
SEIAA 15 IND (VIOL) 2018 manufacturing facility by M/s Rescnance Laboratories
PvtLtd

Notification-2006 and its subsequent amendments, subject to strict compliance of the
following terms and conditions:

I.Statutory compliance

i The pro]ect proponent shall obtain forest clearance under the provisions of
Forest (Conservation) Act, 1986, in case of the diversion of forest land for
non-forest purpose involved in the project.

it.  The project proponent shall obtain clearance from the National Board for
Wildlife, if applicable.

fii. ~ The project proponent shall prepare a Site-Specific Conservation Plan &
Wildlife Management Plan and approved by the Chief Wildlife Warden. The
recommendations of the approved Site-Specific Conservation Plan /
Wildlife Management Plan shall be implemented in consultation with the
State Forest Department. The implementation report shall be furnished
along with the six-monthly compliance report. (Incase of the presence of
schedule-1 species in the study area)

iv.  The project proponent shall obtain Consent to Establish / Operate under the
provisions of Air (Prevention & Control of Pollution) Act, 1981 and the
Water (Prevention & Control of Pollution) Act, 1974 from the concerned
State pollution Control Board/ Committee.

v. The project proponent shall obtain authorization under the Hazardous and
other Waste Management Rules, 2016 as amended from time to time.

vi.  The Company shall strictly comply with the rules and guidelines under
Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules,
1989 as amended time to time. All transportation of Hazardous Chemicals
shall be as per the Motor Vehicle Act (MVA), 1989

II Air quality monitoring and preservation

i, The project proponent shall install 24x7 continuous emission monitoring
system at process stacks to monitor stack emission with respect to standards
prescribed in Environment (Protection) Rules 1986 and connected to SPCB
and CPCB online servers and calibrate these system from time to time
according to equipment supplier specification through labs recognised under
Environment (Protection) Act, 1986 or NABL accredited laboratories.

ii. ~ The project proponent shall monitor fugitive emissions in the plant premises

at least once in every quarter through labs recognised under En}i FOTent

A
(Protection) Act, 1986. A ﬁ**‘éf'a .w?-w_wﬂ§ £,

iii.  The project proponent shall install system to carryout A;];l ent Air ( uaht%
monitoring for common,/ criterion parameters relevant ’tcf {l“' mairyi ke
released (e g. PMI10 and PM2.5 in reference to PM e ggsmn ant
NOx in reference-to SO2 and NOx emissions) within | I]st{ outsidet)
area- at least at four locations (one within and three otﬂk‘%} e the plar

\ﬁ«*-\




iv.

Vi,

Vii.

State Level Environment lmpact Assessment Authority-Karnataka
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an.angle.of.120 each), covering upwind and downwind directions.

To control source and the fugitive emissions, suitable pollution control

devices shall be installed to meet the prescribed norms and/or the NAAQS.

Sulphur content should not exceed 0.5% in the coal for use in coal fired boilers

to control particulate emissions within permissible limits (as applicable). The

gaseous emissions shall be dispersed through stack of adequate height as per

CPCB/SPCB guidelines. |

Storage of raw materials, coal etc shall be either stored in silos or in covered

areas to prevent dust polldtion and other fugitive emissions.

Na tional Emission Standards for Organic Chemicals Manufacturing Ind ustry
ssued by the Ministry vide G.S.R. 608(E) dated 21st July, 2010 and amended

from time to time shall be followed.

The National Ambient Air Quality Emission Standards issued by the Ministry

vide G.S.R. No. 826(E) dated 16th November, 2009 shall be complied with

II1. Water quality monitoring and preservation

it.

iii.

The project proponent shall provide online continuous monitoring of effluent,
the unit shall install web camera with night vision capability and flow meters
in the channel/drain carrying effluent within the premises (applicable in case
of the projects achieving ZLD)

As already committed by the project proponent, Zero Liquid Discharge shall
be ensured and no waste/treated water shall be discharged outside the
premises (applicable in case of the projects achieving the ZLD).

The effluent discharge shall conform to the standards prescribed under the
Environment (Protection) Rules, 1986, or as specified by the State Pollution
Control Board while granting Consent under the Air/Water Act, whichever is
more stringent.

iv. Total fresh water requirement shall not exceed the proposed quantity or as
specified by the Committee. Prior permission shall be obtained from the
concerned regulatory authority/ CGWA in this regard.

v.  Process effluent/any wastewater shall not be allowed to mix with storm
water. The storm water from the premises shall be collected and discharged
through a separate conveyance system.

vi. The Company shall harvest rainwater from the roof tops of the buildings and
storm water drains to recharge the ground water and utilize the same for
different industrial operations within the plant.

vii. . The DG sets shall be equipped with suitable poltution con‘c H«a%ﬁ%
adequate stack height so that the emissions are in Ccmf fFL' thewktsi;g}x@%?
regulations and the guidelines in this regard. {

I'V. Noise monitoring and prevention ff_ﬁf’ i

i,

Acotistic enclosure shall be provided to DG set fom ontrolling 4!
(Fen) "‘ o
pollution. \ ,—:‘ ! %;Qamuz‘?*/
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ii.  The overall noise levels in and around the plant area shall be kept well within
the standards by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation.

iii. ~The ambient noise levels should conform to the standards prescribed under

- E(P)A Rules, 1986 viz, 75 dB(A) during day time and 70 dB(A) during night
time

V. Energy Conservation measures
i.  The energy sources for lighting purposes shall preferably be LED based.

VI. Waste management

i, Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys etc.
Flame arresters shall be provided on tank farm and the solvent transfer
through pumps.

ii. ~ Process organic residue and spent carbon, if any, shall be sent to cement
industries. ETP sludge, process inorganic & evaporation salt shall be disposed
off to the TSDF.

iii.  The company shall undertake waste minimization measures as below:-

a. Metering and control of quantities of active ingredients to minimize waste.

b.  Reuse of by-products from the process as raw materials or as raw material
substitutes in other processes.

c. Use of automated filling to minimize spillage.

d. Use of Close Feed system into batch reactors.

e

f

Venting equipment through vapour recovery system.
Use of high pressure hoses for equipment clearing to reduce wastewater
generation

VII. Green Belt
i.  The green belt of 5-10 in width shall be developed in more than 33% of the
total project area, mainly along the plant periphery, in downward wind

direction, and along road sides etc. Selection of plant species shall be as per
the CPCB guidelines in consultation with the State Forest Department.

© VIII, Safetv, Public hearing and Human health issues

i hmergency preparedness plan based on the Hazard 1dent1f1cat10n.aﬂd R{sk
Assessment (HIRA) and Disaster Management Plan shall bﬁ(g/mg, If é*gfffg‘é{ 7\*‘
ii. ~ The unit shall make the arrangement for protection of pﬁ ’ble Fire hazalé{

during manufacturing process in material handling, F111e;i '
be as per the norms.

iii.  The PP shall provide Personal Protection hqmpment/{ﬁlfﬁ) as pég,‘% :
' of Factory Act. sl [
'\\W_ \
AEERY
Wt
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Jraining shall.be_imparted to. all ernployees on._safety. and. health aspects_of

Vi,

vii.

chemicals handling. Pre-employment and routine periodical medical
examinations for all employees shall be undertaken on regular basis. Training
to all employees on handling of chemicals shall be imparted.

Provision shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, creche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.

Occupational health surveillance of the workers shall be done on a regular
basis and records maintained as per the Factories Act.

There shall be adequate space inside the plant premises earmarked for
parking of vehicles for raw materials and finished products, and no parking
to be allowed outside on public places

IX. Corporate Environment Responsibility

i.

1.

iil.

iv.

" envitonmental protection measures shall be kept in

The project authorities shall wundertake activities under Corporate
Environment Responsibility (CER) with a total cost of not less than
Rs. 10 Lakhs Contribution towards PM Care Fund, in accordance with the
O.M. F. No.22-65/2017-IA.III dated 01st May 2018 and report be submitted to
the Authority,

~ The company shall have a well laid down envirorimental policy duly approve

by the Board of Directors. The environmental policy should prescribe for
standard operating procedures to have proper checks and balances and to
bring into focus any infringements/deviation/ violation of the environmental
/ forest /wildlife norms/ conditions. The company shall have defined system
of reporting infringements / deviation / violation of the environmental /
forest / wildlife norms / conditions and / or shareholders / stake holders.
The copy of the board resolution in this regard shall be submitted to the
MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter
level, with qualified personnel shall be set up under the control of senior
Executive, who will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall: bg duly
approved by competent authority. The year wise fu /’%M %\

to be diverted for any other purpose. Year wise progreis
action plan shall be reported to the Ministry/ Regmrzg“
Six Monthly Compliance Report.

‘Self énvironmental audit shall be conducted armuallyag
party environmental audit shall be carried out. \g%

\ g
ﬂfﬁ*@%m‘@%
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X. Miscellaneous

i This Environmental Clearance is subjected to outcome of the complaint to be
filed by this authority before the jurisdictional court of law, against the project
authorities for the alleged violation.

ii. The Bank Guarantee No. 0505320BG0002250 dated 16.07.2020 shall be
' renewed from time to time till the completion of Remediation Plan and
Natural & Community Resource Augmentation Plan as submitted to this
Authority and until duly released by this Authority in accordance with law.
"Non renewal of Bank Guarantee until completion of implementation of
Remediation Plan and Natural & Community Resource Augmentation Plan
will render this Environment Clearance in operative and result in closure of

this industrial unit.
iii. The project proponent shall comply remediation plan and natural and
community resource augmentation plan as per the given below as committed.
Effort shall be made to replace Toluene by alternatives as per the SEAC

condition.
Year of investment Total
in Rs. Lakhs Investment in
SI No. Activity 2020 2021 Rs. Lakhs

Community Augmentation plan- |
support to local high school for 3 9 12

1 laboratory and infrastructure
Natural resource augmentation
paln installation of solar lights
within the factory premises to 1 2 3
reduce the use of BESCOm.

2 power

Total 4 11 15

iv.  The project proponent shall make public the environmental clearance granted
for their project along with the environmental conditions and safeguards at
their cost by prominently advertising it at least in two local newspapers of the
District or State, of which one shall be in the vernacular language within
seven days and in addition this shall also be displayed in the project

_ .- .proponent's website permanently.
v.. ' The copies of the environmental clearance shall be submltted,by fhe; ;prg}egt“

e

“?«.v‘i‘ }4

proponents.to the Heads of local bodies, Panchayats and ]);ignic;lpal‘Bédleé i)

addition to the relevant offices of the Government WhO/fiﬁ /um has, Et;%dlspla}?\%’w

the same for 30 days from the date of receipt. /j"'

vi.  The project proponent shall upload the status of compltance of t
environment clearance conditions, including resultsx pf momtoré

. their website and update the same on half- yearly basqﬁg




WL

viil.

1X.

X1,

x11,

X1ii.

xiv.

XV.

Xvi.

XVii.

xV1il.

recommendations made in the EIA/EMP report, commitment made during

the above conditions is not satisfactory. @p@éf&%

" The SEIAA reserves the right to stipulate additional copiiific 'ﬁ"iﬁf“f’out{d?&c‘?\\\
necessary. The Company in a time bound manner sha e plement esé%’f%\
conditions. - : S )

The Regional Office of MoEF&CC shall monitor corr\q:)l{;u
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The project. propanent shall monitor the criteria, pollutants level namely;
PM10, SO2, NOx (ambient levels as well as stack emissions) or critical sectoral
parameters, indicated for the projects and display the same at a convenient

location for disclosure to the public and put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the |
ministry of Environment, Forest and Climate Change at environment
clearance portal. _

“The HYCRs with its contents of a covering letter, compliance reports, and
environmental monitoring data has to be in PDF format merged into a single
document. The email should clearly mention the name of project, EC No &
date, period of submission and to be sent to the Regional Office of MOEF&CC
by email only at email TD rosz.bng-mefcc@gov.in Hard copy of HYCRs shall
not be acceptable”.

The project proponent shall submit the environmental statement for each
financial year in Form-V to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the
Ministry, the
date of financial closure and final approval of the project by the concerned
authorities, commencing the land development work and start of production
operation by the project.

The project authorities must strictly adhere to the stipulations made by the
State Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and

Public Hearing and also that during their presentation to the Expert Appraisal
Comrmittee. 7

No further expansion or modifications in the plant shall be carried out
without prior approval of this Authority or the Ministry of Environment,
Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the
provisions of Environment (Protection) Act, 1986. :

The SEIAA may revoke or suspend the clearance, if implementation of any of

conditions. The project authorities should extend fulls cooperath
officer (s) of the Regional Office by furnishing Lﬁgg requisite
information/monitoring reports. At -
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xix.  The above conditions shall be enforced, inter-alia under the provisions of the

“Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & =

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986,
Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 and the Public Liability Insurance Act, 1991 along with their
amendments and Rules and any other orders passed by the Hon'ble Supreme
Court of India / High Courts and any other Court of Law relating to the
subject matter.

xx. Any appeal against this EC shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the

National Green Tribunal Act, 2010 -

Yours faithfully,

{(Vijayakumar Gogi)
Member Secretary,
SHEIAA, Karnataka.

Copy to:

1) The Secretary, Ministry o nvﬂénment, Forests and Climate Change,
Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi- 110 003.

2) The Member Secretary, Kamataka State Pollutlon Control Board,
Bangalore.

3} The APCCF, Regional Office, Ministry of Environment & Forests {57Z),
Kendriya Sadan, 1V Floor, E & F wings, 17t Main Road Koramangala
11 Block, Bangalore - 560 034.

4) Guard File.
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ANNEXULE — £ 8

DELEGATION OF POWERS TO THE STATE GOVERNMENTS
AND THE CENTRAL POLLUTION CONTROL BOARD

MINISTRY OF ENVIRONMENT & FORESTS
(Department of Environment, Forests & Wildlife)
New Delhi, the 10 ® February,1988
NOTIFICATION

S.0.152(E)-In exercise of the powers conferred by section 23 of the Environment
(Protection)Act, 1986 the Central Government hereby delegates the powers vested in it
under section 5 of the Act to the State Government of Andhra Pradesh, Assam, Bihar,
Gujarat, Haryana, Himachal Pradesh, Karnataka, Kerala, Madhya Pradesh, Mizoram,
Orissa, Rajasthan, Sikkim and Tamil Nadu subject to the condition that the Central
Government may revoke Such delegation of powers in respect of all or any one or more
of the State Governments or may itself invoke the provisions of section 5 of the Act, if in
the opinion of the Central Government such a course of action is necessary in public
interest.

[No.1(3 8)/86-P L]
T. N.SESHAN, Secy.

Source: Gazette No.84 dated 10.2.88






















